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MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—contd.

MR. DEPUTY CHAIRMAN: We had
decided to discuss the President’s Ad-
dress up to last Thursday only and

it was decided that the hon., Prime
Minister would reply today in the
morning; but in response to the desire
of the hon. Members we have decided
that the hon. Prime Minisfér may be
requested to speak in the afternoon.
We have got very little time at our
disposal and perhaps I will have to
call the Prime Minister at about 4-30
PM. Therefore I would request the
hon. Members to their
speeches to the minimum possible.

SHRI K. S. CHAVDA
Sir, I have moved 8 amendments
the Motion of Thanks on the Presi-
dent’s Address. If I speak at least
for two minutes on every amendment,
then the time taken by me will be 16

restrict

(Gujarat):
to

minutes. (Interruptions) So please
let me know what is the posjtion. Are
you going to allow me to speak on
every amendment or are you going to

allow me to speak just now?

MR. DEPUTY CHAIRMAN: Ag the
hon. Member knows, only the
Motion of Thanks but also the amend-
ments are before the House for con-

not

sideration and discussion. Therefore,
the amendments will not be discussed
separately. They are already under
discussion and the question of allow-
ing time to individual Members for
discussing their amendments does not
arise. I may inform the hon. Mem-
ber that his Party, i.e., the Congress
Opposition, has taken considerable
time and there are only 8 or 10 minu-

tes left for hig Party.
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SHRI K. S. CHAVDA: You have

extended by one hour more, because
the Prime Minister is going to reply
at 4.30, That means one hour exten-
sion, According to that, my party
should have more than 10 minutes.

AN HON. MEMBER: Two minutes
more.

MR. DEPUTY CHAIRMAN: In
view of the fact that the discussion
has been extended by one hour, that
one hour has been adjusted and the
additional time has been allotted to
the different political groups. Taking
into  consideration _that additional
hour, the time allotted to the CPP(O)
is 10 minutes only.

o fadamaamt (Aeq 93w) @ #iAq,

& faqas FIAT AT § fx a0 301 F°F
Fad & OOy ggdx gEw; w5
AT foF THSHT F FIT AL AT ST /FAT |
MR. DEPUTY CHAIRMAN: If the

amendments are to  Bills, then the
amendments are considered separate-
ly. These are amendments to the
Motion. Therefore the Motion and
the amendments are considered simul-

taneously. This is not a new proce-
dure.

SHRI K. S. CHAVDA: Am I to
understand that you will give me 10
minutes?

MR. DEPUTY CHAIRMAN: No.
You decide among your party Mem-
bers and tell me who wants to speak.
Sardar Tohra.

FT T fag Ager (d9ma):
g fedt IAAT qUIES, FEAAA
ezafa ot & 7oy 33T H qLHT AV
for Afagl 1 o fFa g, ST
U, gAY § FT AIHY FT IGHT @A
FIAT TF FIT AT & | SR F Q@
FY TE §, 97 TA-AET HIT FHITAR
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[awar == fag 2iger]

FI a6 I ATAT §, T4 5 FE
FE—AL TN FT Fa gL FGT,
FH FIAT, I1TaC JF2T F J17 qfs qF
FFZT FT TAT AT, TATT & qAT A
ARF-fAq@T ara w3AT, a9 feew &
FOM F FAIAR X FT, Gfgs
79gT A/ qGfag framt #1 IHw
AT, gaadr fagrs & fros go aat #§
HIFTT & AT § FIW@A AW FHT
ITRT qAHAT TR F AT, FHETT TI0
FIFEY WHE] T TT78 F7AT, fTos av
F T AT AFE FLAT, qrfgw XAt F
fady o M @@ sfaEd # gw
FIAT AT G 3 & qry afeama
HZATT & YIYT T A= qraey eariqa
FIAT——T TG A FFT T, AIC
1A Fgv F fax g a1 fazrw g g
FITr aTT & AT & o AT qIdt A
fsk Fvar argar g, 1 w5 zw 93w
EE iR el

zaH 7z ATa7 fif feara 1 FarEr
Tz & faT wzg & s, 92T fay
WA AR qgg @ agfead v sy
wfwa gad faa o & ara frarg o
s &1 f9% oA arfey ar 3g agt
Frar war | gAR @arEr ggrT q
ST A1 AFGT AT AT ¥ UH AT
faar g, St AT |1 AT@ # A0 AR
g Fg7 11 AT—— 7 T 57w
3T A1 § gurfaq g FarT ¥ o Ay
AFTE qrfEETT ¥ @1 WEd & g
IHH TIH TAIE & FX AN &V qTTE
| Y gAT fa =T gur g, ag aifs-
T FT FT F T AT TATA ¥ gATA
taz Far faar, SfeT 1@ o9 & &
# g FEaa g & 7€ ) wET v
aTar g fF fefufeas £ ar §
afegaga & « g & o fefafmT &
@d gu A raT F ¥ FE 97 FFAr
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o | EATY WaTH @Lr@ HIT AR FT
qgTfeat & FIT ATT 9 62 FGA o FX
T T & T TG T §097 F TgR_TT
T gU & HIT T I THANT F AR
¥ gUIX a1 MHT F W FT WO F
fadl qeaT @ § ) gafae ¥ wga fF
IOE @A WeRT § qg T AW AT
oft, 57 fafaer afaas & a9 gz 3w
¥ wfee a9y §, a1 FTEIT S TRT F T
T4T, W F1 T FT foeda g, s
fas oY T© 7 F& FGAT ATCGY 4T |

ZHY a%g e 1 919 & | frar
¥ garfeas aga €Y a9 Far a3, AfFT
UF arg F TEA qIT g FgAr Ty
off ag 7ET FET 15 | 9g FT AV | TG
72 {5 fram §ara #3ar1 §, g7 adAr
OF FT F g F T gF 937 FIE@T ¢
#1T AW F g A w7 9T WA & fax
a% 99 IO [T § AT Ig&T I
fag q7g & =9 U9 H, I &R F
uge #, ALY A1 @ §, 98 WA A
gy & | fower @ F7 a1d gH 9T |
@ ¢ f5 wa OF fwam &1 g @
g &1 W oy fafvra frar mr oag
62 ®IT ¥ 76 TIY qF 91, ST AT
7g 1T o1\ Afew I foam & 9T R
Fg FAAT AAT, dY IqF T T 7A AT F
FTE I AF FTIE AT 120 T9% & |
ZHY TG HITH &1 A AT | FYTT T
wOS HTE, A1 IGHT IT 160 TIF A7
HT WT 250 7T 2| THE TG
HAFAT 715, T ForaTa & T F97 IqHT
T 90 &TX ¥ 100 &TF o7, Afewe AT
140 &7 & | & T &t #Sr AT §,
T FT T ST R F FIT AE @HIT
2, 959 fegm@ &) a@ & oo 39
q3H H §@ g FgT a7 | F ag o a9
aRAE T A9 Fgar § 5 R A
ST FT fEar 1A § 772 9y ssfeafase
F1 F41 fear srar g, S93 g8 # 997
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A1 wea g ) e a9 wfder g
AT qEar g Sq fF F@Ea #
3 AT gF 37T A7 |

zafag fwami 1 9g S 91T Ty
TEdrgan g fFfas w7 & fad &
IO HuA Fo AT Jgr g fFEm
F OEL AT F A Ay | T
dfsy, m@wRG & Hifad,
fegar  ufeqr q= #r  ofey,
feore &) Afad, o o 1w &, SEaT
giwad &1 My 9 % WA
F AT W@ EL Tgr aw fr S o@re
& ggwr Afed ) varafas @ @
¥ qiT g9 9EX 25 ®OY fFgee o1, S
AT § TG § I 25 ®AA, 27 ®AX
frgza o1 WIT WA 39 @E F FAg
60 ®ad frazer ¥ F0T ag=7 W §
frgx a1 1 GE <99 qM 10§
gfqma ar I *Y awg F 77 TAT ;W
IEFTIZ R AA I WIE | UF qh
Ig 719 FET 91 EY & ¥ g @rg sRaE
[ AT @ &, I FIEH IF qUe §
FAMIT | ATFT T FT@ET G FT
qeitafadi Y qeafer @ ] 7R frarm
F1 IHFT BrAIT €Y 24T 8, 1 F Fgaw
g fr ag 1 a9 faet w58 an faaer
oA fRar war @ g7 qIrEwa 9T qAv
AT 2 9l ¥ % W@ A1 fF @7 @
FT @ 25 &I, 27 ¥7 faqee a1 a9
fam @t 7 FT T 99 T7T 65 TAA
feaes ar | AfF7 w3 T @1 65 TAT F
75 ¥ TF TG, I AT qqrAfaw
iz § ITHI AT gOAT g owE 7 7
T g d #Y q@ 2 q9TT F
fram F1 dF2W  T ITW &, AT Y
qHrF F fwaml AT 80 HIT 90 AL
F w09 giaat afew oy gg & da27
Fr wir F fazr | wfsT agt #T R
el &1 wAEHZ frg T OF A @
&\ ST o3EA qOET ATTET GAT § A8
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UF THT TAFT & |+ AT *Y famm 9%
dy fay R § ae@ @ aTa
HIT 59 %@ § 97 7 fFaT qaq33
21T ® EFeT F ¥ |wleA ¥ fay
TAT A A 39 TG K/l 93T
FUF 5 99 & fFam 7 fraw da2x
gae gl F framat afay & 9 sy
gar =« S 5 dF v fHaAT
sd® AT faT g1 W@ g |
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ZdT GG { AT AF FT ¥ AT 1
fymsr @1 T wIT 12 7Y 9T frged
o1, AT WIS 9 qIT H T wT W
7 %99 35 qar 9¥ faged w1 F 1 &
TR § 7 =ga1 § % o7 g A
FY FIAT IE @ ], Al TX F FEA
Fr AT AT G & | gEiay & qugan
g fr ag fram feasrd aorme 76 &,
faaTT geem 2 w17 TR 4 fga £1 wn
F B g3 & W% FFaml #1 agy wraa
2% H &7 g4 8, forad e ax g 7w
qET &7 ST § HIX AT W 9 954
¥ e FE CHI AT A FE TS, T
firama H1 AT AT EY | Fag ot Fwger
=121 § f 37 At F1 d@ AT 3
frara & frqem Y TR 2 9m
IAFT AT FT FE KA G fos,
SF IEH! TIAT HIAT FT FET TH AGY
faorTT, IHSFT WEAT FT OHSY ARG F
AT R, AHIX T JAHT TF FIE 6417
TG AT AV I Y FQAT | WY
uey ¥ ag 71 A foar man fFogw
M 3T 37 AT A 5 fra =y
IFHT TIEIT FT q&Y FraT 8 T
ATTHT AR GIT T G@TX Iooraa fag
AN GIFETEAT T TF FHE qAy oY,
qgT A Rw gEq T @ ot fF
afy frea aF dvaw & falr frema
1 63 ®IT @9 FAT 9947 ¢, AFFT
ag 919 @ T qEA AT AT 2 | AR
AT I FRET F O qm o g
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[amrT qeaow fag @]

[ TE Y FAa 85 wA Afy fraew &
FH TE gAr afed 1 fFEa z®
1T FT T T F90, AT A AT Y
JEY ¥ F FAT, TG IZ G ATAT TS
AWEL g1 AT S oY = gy, wg fwer
afpT @d" FT g a9 FT TH FqTET
W 9%y &1 7t aw i doma & adyag
feedft TTHT @A T FT 76 ' F
FIAT 100 & 110 &7 I fAeAar 2
I g T 0 TE BAgE gy
¥ fF 2w 9 H o q9r Frag g
T4 FT Ot W FE AF d9w §
TR @ W g F 7 W v g,
Fasar § M W ) 1 I ag
FIAMT A AT T ITH @R
T aw B g1 3°ET U A
¥ fr oo fvam ¥ a9 F1E eqma
CELIC I e
qw A F At w7 ow
oARAA 7 W & ) TG | E a7
TR | OfRwT /AT J9 @
¥ fF 937 UF UFT & FTX 148 T
9% TFE WA, GUT WY g
74 T FAET 04T & | 33T AT
g fuma & a3 AT $T 91 99y
o T9w FT AT 97 @ 5 faS oE
fefeeqe & Qar fFar war, i wamAaR
a7 fefegre 3, 1 R ToEq= FY @y
% fod g da1 & a7 & 99 fefeme
& @t @ micwdt o qw frar
AT 77 g S fREm & ae
1 T FET T GWIE 1 IF TEC A
gt st fafaedy S5, §ro #IRo Yo
§oft, framt & FT mfaar Fors,
sd M ¥ &=, wreg e
W 1A ¥ 99 1 AR ag7 ¥ |
g AT g WIS ASTEATT /T FoAT F
TR R E I T ART E I uw
TFATE Y 1T A1 & (5 UF I ¥ uF
fefere ¥ [Emal S92 gaar weamaR
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|

on President’s
Address

T8 1 afeT a8 fooelt &Y "
gfaal a2 34T & | | 7R Ty
am ¥ agt fafedr W swefr )
(Time bell rings) F ot 1 =
F far 9

203

# fecdt Jmwi 7 ara, & a| Ak
FgAT AFAT § | TG 7 Qo foram
& 5 aodie geaedy aflvw s,
A AT F AW 4 a1 B O3
T ot frar w1 57 A aET a
SE qF ATeF &, § SAFT TR FIAT
g, w991 a1q 3, T (FAT &)W
T F1 g foFar g, fosrm & M
ar 99 # 2 fF ag o Tare Av,
I IgT T UGN gy I =rfEdy o |
T 3T § T AT AR QAT gl
FT ASTE AT oY 9 qg 2T gE 1 AV
FCh AFT F AW A IFETRE A T
A IFgEe F qT A fF @
ENEISICEE NS - T 1)
FT W@ F3GT1 g, T478 o 30 g, 7@
I O QAT FareAr oy o 2, S e
o & sfoee § oF qud w1 d
&\ e IgH femmn f5 wodiwg
qora &1 faar won w7 s 7 arg
At A Ay w e sud wfser
& 31 a1 gfcarom y fe sy 1 G
it 7 & Ay se g o g &
AWM HT 1961 FT ALAAATY F Faqmr
Tt 5 gy wer = &0 1961 @Y
AEAYATY & 13§ Tawaray T Jer
T TR AgE W A F@T AT
fF ot ardr fmdy & O Ay @
ANFT AL Far B, G a2 g
TaAH WA A ;R oy g gae
Tg Hal HIT gu A w2 T
AT A7aT 7 qEA (HT, T e fag -
FL AT & 7T walr 71 {5 9O g
T FrEy & 7 W AR A1 daern g
a7, a8 Hfa7e 1 dmwr 47 | ug ¥
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W § fr T A @y ey e
3 TATAT, 1961 Ft AEAIHTY T
o), e ag gay qa faar ar fF 1961
T AEAATY FT f9AT & SR gone
FT TFAH FT & | q T8 0T WIAG
TAN (F g e O I AT 1961
FE A AT . . fed JoT wee
& Tt eArEt g R a9 use
Fr F7 797 e, Sfaw wme are 53,
T O SR I T A |

=t Iwawafa ;. @y A7 ggerwRr
912 9= aw wrgw fafweer afgan
Fiew qrET § o

SARDAR NARINDAR SINGH
BRAR (Punjab): This is hon. Mem-
ber's maiden gpeech, He may be al-
lowed to proceed.

" gear T fag dger - Fug
Fg W@ A1 fF 98 13 0F T ) g
T T WY AR T AW #Y,
ST ST AT FENE FT 9% G F §F
§ forar o1 g1 At | wfew gEdt aw 946y
T FT qaed T ar s i
FT haar 3R fF 1961 Y AgAIAT
§ wifgasr &1 g9TRT fgedy Wiy 3,
St IR foraamr av Ay SFT AR
IYHT gTATT | AT 7 S F @ar
Tt qaEr § AR AW TR & 1 T
T I § FAER f; TN @
Hrer T O qEr fearaar 10 /R
ay T uw Gar A g, fom w7
qRA W ®ATN GAAT & |

3P.M

§ 9@ ¥ qg A &

g fF o omw ag wwer feam o
I g qE ¥ TART AACAF HIAT
AT Iq HHY FT Jaoara & 7wy
JFA AAM | AfFA TR I
TS A F AT WA gH I T
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a2 @, A1 & FAH TgAT 74T §
f& wr@ § o aga § FIfeR
& ¥ foy dae @ ey 1w aR
T FIIER gw ff wivasy EHFE
I gt W A OFd &, I aa &
gEY Ay faere s FC S ¥
Zafad 9oTE F | A9 UF 4L A
g1 %O O3g ® s wwar # 9.
FET TS E 1 gA TT AT A FF AW
& AT gw FHY gFAT F AT @A
T §, AT A A e § faew
22 a6t ¥ FF TAEI T Gow A
FLEE, TR AHTGAE | T A3
¥ ygHaETe & 0 & R F FgT A
g # ag Fg wrgat § froww A
& =87 AR 7 /IR (A qrar
o orgiramgi gl g W=
ARAA mgEaETE AT 3w F gEl
fewalt # <t 3% g% & 37T qW AT
g afyT § "wwe § geur S
FfrmemeEr § st 3o gor agdl
T4 @ o Y, dfew gfearon & foew
fadll & S 1 #7479 8, 3 AE T AW
g i w9 fardl F o wA
ST AT | T I TR w1 aiedT
R gfaw & amay @6 q St |
T # 48 AT ATAY § T A AIEIT
T 4T gATX TS A8 39 a@ H1
faeg a8) gmag 1 |\ 9w
39 AT FT AACIACT TCH TG G
FET AreAT & fr ag fowdl & aw-
Wl 1 A wgfvma A &t 2
# ug g wgaT § & iR gw A
FT FE GH FE GO0, AT G FIHE
TFIT FTIG TEY G GFAT g, FIF FArA-
FI AT THAT FT AT qga N4 § T
W a®R M A GG,
SEY FATY 48 AT NS AT AL KT W/
& | THEFC FILT 74T 7 G@HT FWT
U &1 & fe Y @ 39 ag ¥ & w0
g O AT EF qE F BN OFT AW
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g, S s & fFew F T@ FW@ 8§,
3 A aF el F7 FI§ a0 T8y ¥
T | AgAIEE § ST ®EIR ga,
SEl 9T gL A AT F q1E IO (7%
T, agh 93 fFad el w7 AT wogew
& @S, feaml &1 I HZ & gwr QA
T | IR 39 a@ &7 uF | fagrw
aY aqar gay fo @ A F oW
& FUI AT WIHA P, Iva BiEr 9¢
azrar T, fwdy @) A & e &
g ar fwdt F1 IM KT T A0 G T
g WATFWTHATE ? 8F, FiIqT
uz # fo 3q q3g & Ot TS @ S8
 qrd; & | T gIAfIF AT &, S mrfe-
| GFEAT T 3 gY §, § q@ AW A
QAR AN & ANIH ARG A TA @ AW
g WIT B ST T AW g9 Ad E
@Y ST FEAT FF War g AR =92
gl gtaer § fiewa & 9 E watg FOR
¥ o T gfonar & g i 3z 9s%
qruy g |

ghar § Tl $ s@rEr W
miv fagat & @ afad Teory awa §,
IGHT FATET TAT HRT g8 9% feT qw
gy wH g @l & g Srear
gar § & woE =T fw aw et
grte @ ¢ R s 3 R gaea
g Jgdr off f& qgi sx g@ &1 | o
g AR f&T agi Ferzagay o fam
¥ 97 g @eH &1 T | qfay § wgar
wrgar £ fF gl aF F1AT qFaT w7 AT
g, 9% IR W oz wF fagga &
e

3T qeg & gfewdl &1 arq 19 &)
s gfewat Y s @17 ®, =g agw
RL T 3@ Wr g | a9 1950 ¥ gzsly
arc 3aF fa¥ 10 ara & far feadom
fFar nar g @1fF 3 S a6 F A

[ RAJYA SABHA ]
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¥ AT AW AT 9T qOF AT aH
AR gAfAT g9 a0 & owi #Y @
fomad & % A Ave 9z AW W
Q& FET qU A g gw AL
fot @ @9 ¥ far 972 faamas 3 4r
AT FT W gl § off @A X
SR AT FI 31 A5} frar AT AFH
F AT a9 & AR F FUI g &I A
! WX AT Tt qf 9gF % o (7@
e qOETT A gH e & fad IAAT
fesrdga AT feamd wT @ & §
N & ag araa1 |gan § 5 55w A
# fa¥ ag #a aF g @H 1 AT
LT F FI7 qg w09 ¢ fF agl a¢
oY a9-a8 ;e §, g fodr ot Wit
At 2, 9% fa¥ W& gowwA A
g, a1 39 foergew o gfeadt & v
F1 AT FT et smarg 1 H aAgt
FgAT g § fF W AW A F
qUET T F FAMT F GUIL AT 8, I
feordom 4 giaar & &, & 34 o
&F ST 9T I e ar Tigd wiw
ST ATl & A HAFwA g arga

208

FTEIL * aga & fawmi sy faar
oy, wigt 9 gfeat & arg o gy
frqr 9mar & ) wdy gER uw fwa §
I fawm & ar § &g ar fFAgt a7
sfewrdt #1 qenfowa 78 faer @ &
T g4t T T AT AT QLSS
T & ag Fgar i 3 At 9% wwed g
Tifed #x 'l Fa ax fag @\ &
FIE FALT TR GO0 AT I FAROE AT
wATs g ET gA | ‘

wq H, H FIoE geaaig Iq 8
f& smow 73 W9R 22 %2 fq=ie awz
&3 & foo g fzar | wegare
SHRI M. PURKAYASTHA (Assam):
Mr., Deputy Chairman, Sir, I rise to

support the motion moved by Shri
Arjun Arora and seconded by Shri-
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mati Lalitha Rajagopalan. This
- year's President’s Address is really
good. It contains a list of actions

that the Government propose to take
during the year. Our President rightly
realises the mood of the people when
he says that our country tfoday is no
longer stagnant but 1t is inferment,
He goes on to say that the aspirations
of our people ang their hopes have
been arcused angd they are vocal and
impatient, conscious of their needs
and rights. It is in this background
he says that the Government are re-
solved to go forward at a faster pace
towards the achievement of g social
order which is just and humane, by
taking particular care of the weaker
sections of the community and by éen-
suring that the meagre wealth of the
nation ig augmented by hard and de-
dicated work. He sayg that it is Gov-
ernment’s unswerving purpose to
build, brick by brick, a society which
is democratic and gocialist. A begin-
ning is going to be made in the build-
ing of a democratic sccialist society in
the country and that is why all the
State Governments have beep asked to
accord high priority to lang reforms
with special emphasis on security of
tenure, fair rents, strict enforcement
of ceilings, distribution of land to the
landless angq assured supply of agri-
cultura] inputs to small farmers. The
land reforms policy is not being im-
plemented properly. In our State of
Assam the Zamindari Abolition Act
was passed in 1956 and now it is 1970
but still that Act has not been imple-
mented. A new type of intermediary
has been createq in the name of ac-
quireq estates. The lands that were
in the hands of the zamindars have
not been g istributed to the landless
labour and the tenants who have got
u right over those landg because of
their long occupancy. They have still
not got the title over those lands. The
Government of Assam enunciated a
land settlement policy ag early as
September, 1958 but even today we
find that the lapq has not been pro-
perly distributeq and as a result there
ig discontent among the peasants in
our State. If the Government do not

-7
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move and move at a fast speed 1 am
afraid the peasants will not remain
quiet; they will become restless and
they will go forward and forcibly
occupy the lands. The peasanis are
ready to get the lang even if necessary
by force. The State Government are
not enforcing land reform measures
although so many Acts have been
passed. Aj] these Acts have remained
on paper and nothing concrete has
been dcne. Recently I was made a
Member of the District Lang Settle-
ment Advisory Board and we were all
surprised to find that the relevant
records were not being properly main-.
tained and many of them were mis-
sing. The person concerned sent an
intimation to the police and he escaped
and no further action could be taken.
There is s0 much of corruption in the
Lang Revenue Depariment. Since the
records are not properly kept the
legitimate interests of the peasants
are suffering. I would urge upon the
Government of Assam to devise some
machinery to supervise the State land
reform measures, so that these land
reform measures are implemented as
speedily as possible.

210

The President’s Address hag nct
mentioned the far-reaching constitu-
tional history that is going to be made
in Assam. A new chapter is going to
be added in pur constitutional history
by the creation of Meghalaya, an au-
tonomous State, within the State of
Assam. The State ig coming into force
from the 2nd of April and it is going
to be a new experience, The creation
of Meghalaya will not solve the pro-
blems of the north-eastern frontier
province. Meghalaya will consist of
only two districts. There are prob-
lems in the Mizo Hills area, There
are problems in Tripura. There are
problems in Nagaland. There are
problems in Manipur, but the Govern-
ment is not taking any effective mea-
sures to solve these problems. The
emergency has been lifted in this
country, but in Assam a state of emer-
gency is continuing for the last four
years. Over the major part of Assam,
no trains run in the night. In the
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ﬁizo Hills afea for the last four years
the emergerey is continuing and the
civilian life |has not been restored to
normal. The security forces there
are not trylng to restore peace and
restore civillan administration in the
district. The Mizo rebels have been
completely destroyed, but the security
forces are Hehaving in such a man-
ner that ciVilian administration has
become impossible. Regarding the
government [officials who belong to
. the Mizo district, they are not free to
move. Not ¢nly the Mizo citizens, but
civilian officials also often harassed.
Even an offlcer of the Intelligence
Bureau who [was travelling in a jeep
was not allgwed to go. Though he
revealed his |identity he was detained
by the security forces. This complete
handling ovqr of the law and order
situation to [the security forces will
not help to gestore peace in the Mizo
area. The ([civilian administration
should be empowered to restore civi-
lian adminisfration in the district of
Mizo.

Similarly, in Manipur great discon-
tent prevails pnd some Manipuris have
established contact with the Nagas and
China and therg is a sort of under-
groung gevetnment., If Government
does not takel proper measures imme-
diately, then (in Manipur a situation
like Mizo and Nagaland will pe creat-
ed. So I wgnt to impress upon the
Government ¢f India to give special
attention to tHe problems of the north-
eastern frontler State ang see that
civilian admirlistration is gradually re.
stored in tha} State.

In this conhecticn I would like to
draw your aftention to the problem
of unemployment in the State of
Assam. Unemployment is not only
prevalent in Assam, but all over the
country. Thd President has rightly
pointed out ir his Address that Gov-
ernment is taling measures to combat
unemplcvment, but he has not given
any concrete steps which are going to
be taken in this matter. If no con-
crete step is taken to remove unemp-
loyment, fissigarous tendencies, paro-
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chial claims and discontent will re-
main and Government will fail to
make progress. So, I would urge
that concrete 'measures be taken to re-
move unemployment from this coun-
try. With the question of unemploy-~
ment comes the question of labour.
The labourers in Assam, who are
mainly employed in tea plantations,
get the lowest wage in the country.
Government must take steps fo see
that the condition of labour in Assam
is improved. Those who are working
in the tea plantations should get pro-
per wages and they should have
security of service, so that they can
play their rightful part in raising
production. In this connection I
would invite your attention to the sad
plight of sweepers and scavengers
working in the municipal towns and
cities of Assam. After rendering ser-
vice for generations, they are not
made permanent. They remain tem-
borary for the whole of life. This is
an anomaly. In a socialist State this
cannot be allowed to continue. Gov-
ernment should come forward with
some measures to safeguard the inte-
rests of sweepers and
who are Harijans.
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scavengers

Before I conclude, I would like to
mention about the Supreme Court
judgement on the bank nationalisa-
tion. This has created great disap- -
pointment in the minds of the people
of this country. If the Supreme
Court can rob the people of their
rights, hopes anq aspirations, then I
do not know what these legislators,
who are representatives of the people,
are meant for. Government sheould
come forward in this Session with a
Bil] to remove tha right to property
from the Fundamental Rights. If that
is not done, then there will be a re-

volution in the country. The courts
cannot rule the ccuntry. It is the
legislator who js supreme, being

elected by the people. They must rule
the country. The Government should
not be hesitant about this matter. They
should not compromise. They should
come forward with legislation remov-
ing the right to prcperty from the
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Fundamental Rights. We have seen in
the past that our npational leaders
have compromiseq on vital matters.
They compromised on the question of
independence and as a result our
country was partitioned. They com-
promised on the question of patrio.
tism and the bureaucracy was retain-
ed. The Govermment should not now
compromise on the question of pecple’s
interests. The people’s interests
should be protected and safeguarded
by the Government ang if that is not
done, the country wii] rise in revolt.
Thank yeu.

SHRI BABUBHAI M. CHINAL
(Maharashtra): Mr. Deputy Chairman,
in his Address to Parliament on the
20th February, the President of India
highlighted the fact that  attitudes,
ideas and even habits are rapidly
changing. 1 entirely agree, for this is
true of men and women in our coun-
try as elsewhere. Nevertheless, i is
a matter of concerp that some basic
values of life are being thrown over-
board. If the developments leading to
the election of our illustrious Presi-
dent have been sad, the gubsequent
developments are even sadder, very
distressing, for mud iy being thrown
all round. A morbig sensationalism
is being built up in regard to the elec-
tion of the first citizen of Tndia. The
same kind of morbid thinking is to be
found in the debate over the settle-
ment of State boundaries. Tempers
are being roused as if the setilement
is between two sovereign entities, After
all, the issueg are to be resolved within

the territories ¢f our ewn country.
Take the latest position concerning
Maharashtra ang Mysore. There is

the Mahajan Report, butin life accom-
modation has to be made. There
must be give and take. Toming as I
do from Maharashtra, I fully appre-
ciate the view-point of the people of
Maharashtra, and support it fully. I
do hope that the whole matter will
be amicably setiled.

The economic situation ig showing
signg of improvement, thanks to the
initiative of the pecple. The couniry
can go ahead if there is less of bureau-
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cratic interference and hurdles are
not almost religiously placed in the

way of initiative and enterprise of
those whe work on the farm ang in
the factory. However, we are told
off and on by the members of the
Council of Ministers that therg is need
for more regulations on economic acti-
vity, ang that almost every phase of
cur economic life should be channel-
led througy State corporations. The
prescription is that ithe interna] trade
of major agricultural commedities can
be taken over by State corporations
and all items of import be canalised
similarly. General insurance is gn the
nationalisation menucard. Are we to
lock forward to a situation where the
commopn man as wel] as the business
man will be at the mercy of the Gov-
ernment officers and clerks? I almost
feel that the nightmare for the com-
mon man and the paradise for the
bureaucrat is round the corner,

The progress of the economy is
being held up because investment in
the public sector is not bearing
returns and the private sector is being
starveq of funds. There is the basic
insufficiency of savings both with
people as well as with Government.
The climate for investments has been
affected by uncertainty of policies.
Apart from controls of one kind or
the other and punitive taxation, there
is the impending danger of nationali-
sation of certain industries.

The genera] public is hardly inte-
rested in investing in industrial secu-
rities which have shown a downward
trenq almost since 1962. Unless this
interest is revived and what is more
the climate for invesiment is improv-
ed in the interest of the economic
growth cf the country, policies, even
if they are wel]l meant, may not be
fruitful and will fail to bring about
any radical transformation in the
standard of living of the people.

1t is unfortunate that even after two
decades of development a stable eco-
nomic policy has not emerged. Most
policy changes are pclitically motiva-
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ted. No one woulg deny that eccno-
roic progress, whether it is brought
by the public or by the private sector,
should ultimately benefit the large
masses of the people. But it must be
recognised at the same iime that any
benefit to the society can come only
through larger production. There is
no cther short cut 1o economic wel-
fare.

A view is also propagated that
State Governments are at liberty to
nationalise any industry. Already, the
U.P, Government has decided in prin-
ciple to take over the sugar industry
and set up a Committee to suggest the
form and procedure for deing it. The
Bihar Government hay alsg expressed
its desire to appoint a Committee on
the lines of Uttar Pradesh to work out
a proposal for taking over the sugar
industry in the State, The Kerala
Government has decided to appoint a
twc-man Comvmnission to  take over
foreign-owned plantations.

There seems to be confusion that
socialism means change in ownership
of the means of production from pri-
vate {o public sector. The question
is: Does a change in ownership result
in greater inccme, employment, ex-
ports or resource generation? Unfor-
tunately, not. What is needed at the
present juncture is the creation of
pre-conditions to a welfare economy.
Botp private enterprise ang public
enterprise have a place which ig sup-
plementary and complementary to
each other.

While great concern is expressed
about the lot of the common man, he
is always at the receiving end of all
taxation. Prices go up because of
taxes. The middle “cTasses foo are
harg hit in that the cost of 11v1ng ig
continuously going up.

The mest disquieting feature, how-
ever, is the philosophy being pro-
poundeq that each State is competent
to nationalise any industry within its
jurisdiction. There can be no two
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opinions that such a step would lead
to diverse economic systems in diffe-
rent paris of the country which may
well end up with eccnomic disimegra-
tion, It might alsy be the beginning
to undermine net only mixed economy
but the democratic process itself. If
democracy is to survive, Government
has to respect the right of every indi-
vidual and organisation to haye its/
their own avccations so long as they
do not conflict with social justice. In
other words, Government must respect
the autonomy of individuals and ins-
titutions and accept the varied means
for the development of their personali-
ties, according t, the dictates of free
will, and thereby contribuie tn ccra-
mon good. Social ownership and con-
trol should not be used as a weapon
to weaken democracy and demoralise
instituticns and individuals.

Let us again consider the recent de-
cision of the Government on licensing
policy. Government has brought back
in the licensing list 41 industries
which had been delicensed in stages
during the recent past. This is con-
trary to the advice of the Planning
Commission to gradually delicense in-
dustries which require little or no
foreign exchange. A number of res-
traints have been placed on the 20 big
industrial houses. Honest difference of
opinion can exist on whether such
restrainta are advisable. Then again
there is the provision relating to con-
version of equity into loans by Gov-
ernment financial institufions. This
will not only have the effect of freez-
ing some of the funds of The financial
institutions but also sh'y away prospec-
tive investors for fear of undue inter-
ference. Further there is the danger
of the borrowing company becoming
over-capitalised. The salutary fea-
ture, however, is the extension of the
exemption limit for licensing purposes
from Rs, 26 lakhs to Rs. 1
crore. But here again there is the
aisquieting feature that industries
falling under the exemption limit will
not have any assuranee of foreign ex-
change even for marginal capital
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equipment not manufactured in India
and raw materials not available indi-
genously.

The first ingredient of social control
is that those who exercise it must be
socially responsible themselves. On
this basis I view with the greatest dis-
appointment and indeed with indigna-
tion that the solemn word that was
given by Sardar Vallabhai Patel to the

Princes is now being sought to be
reversed. Can any member of the
present Government prove that the
Princes have not discharged  their

obligations which they were called up-
on to fulfil by the Sardar? Frankly, I
do not understand the compulsions for
abolishing the privy purses of the
Rulers of the former Indian States. In
any case, the Rulers like all of us are
mortal. With the passing away of
every Ruler, the purses and privileges
have shrunk and they will go on shrin-
king. In about two decades, I sup-
pose, they will vanish in a  natural
way. Why then all these unconstitu-
tional attempts to force the pace?

Any act of abolition of privy purses
and privileges has a wider dimension.
No other group in India will have
any confidence in Government. What
is worse, our friends abroad will lose
faith. This 5 not the way that Pandit
Jawaharlal Nehru ran the country.

During the major parf of the life of
Panditji as Prime Minister, the pres-
tige of India was high. The foreign
policy, as practised now is, however,
doing great damage in our relations
with almost every major  political
power. Could it be that those who are
implementing the foreign policy are
themselves unaware of what they are
doing? But ignorance cannot be a
virtue when knowledge can be acquir-
ed.

Thank you.
SHRI K. SUNDARAM  (Tamil
Nadu): Mr. Deputy Chairman, the

Government makes a tall claim  of
having made a break-through in agri-
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culture by achieving the production
of 102 million tonnes of foodgrains.
This is all not due to the Government.
Most of it is due to the efforts of the
farmer and the good monsoon that we
had before. But even then that is
with regard only to foodgrains. But
what about cotton and jute? Nothing
has been done and we have a long
way to go to attain self-sufficiency. It
has been, said that there has been an
industrial recession and then an in-
dustrial recovery., We should not
forget that during the last eight
months import licences have been de-
nied, have not been issued. There-~
fore, compulsorily the industries are
made to suffer. They are working
with partial capacity and therefore we
have compulsorily saved foreign ex-
change. This does not mean that it
is import substitution that we have
achieved. Similarly during the re-
cession there has been little demand
for goods in our local markets. There-
fore, the industries were forced to
export their commodities, and that too
with very heavy cash subsidies they
were able to export. That is why we
see a marginal increase in our exports
during the last year. The increase in
exports and the reduction in imports
have given ws a balance of credit in
foreign exchange that is  available
This cannot be repeated year after
year and this is definitely not to the
credit of the Government. It is by
force of circumstances that this situa-
tion has been brought about.
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The President has mentioned the
unfortunate instance in Ahmedabad
and he is right in condemning it. But
at the same time he has made a very
grave omission in not mentioning the
situation that is prevailing in West
Bengal. Mr. Deputy Chairman, {for
the best part of the morning during
the Question Hour as well as during
the Short Notice Question we had a
good and thorough discussion on the
situation that is prevailing in West
Bengal and how it has been deterio-
rating from day to day. The Presi-
dent has completely omitted this.
What is happening there according to
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the statement of the Chief Minister
of West Bengal? I quote—

“We cannot live with dacoits. I
see murder, arson and insult to
woman in every part of the State.”

That was some time back, And
afterwards, what is happening? What-
ever paddy was grown i{ was looted
after the harvest. There was fish lo-
oted from the pornd. And now there
are reports that even the women are
being looted from their homes. This
is the situation. There is practically
no safety for the lives of the people in
that State. There is a reign of terror
in that State of West Bengal today.
The news is effectively blacked out.
No news is reaching the rest of the
country. That is why this morning
you had seen—there is so much of light
that has been thrown on the happen-
ings in West Bengal today. The Gov.
ernment of India at this Stage has
been denying that there is any pro-
blem of law and order. The Govern-
ment of India is conniving with the
Government of West Bengal as Mr.
Krishna Menon did in 1962 and before
in not disclosing the facts about the
Chinese preparations against India,
The same thing is happening with the
India Government today.

Mr. Deputy Chairman, the Presi-
dent has said about peacefu]l co-exis-
tance. This is what Mr. Kosygin said
when he wanted to €xpand their trade
with other countries. And the then
Prime Minister fell into the trap. Now
the trap is being expanded and it is
being sealed, sealed with bilateral and
multilateral long-term economic rela-
tions and agreements, particularly
with Asian countries. Now  these
agreements, what are they? They are
rupee payment agreements. Now, you
may ask what is wrong with these
rupee payment agreements? Mr.
Deputy Chairman, we had been ex-
porting some traditional commodities
like textiles, jute, hides and skins,
raw silk, ete. These goods were re-
scld in other markets and these coun-
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tries earned hard currency while in
return we got crude machinery manu-
factured by these developing countries
all Iron Curtain countries, and they
experimented on us with their newly-
developed machines. It has been
admitted that all the countries of
Eastern Europe except Russia  had
been doing this reselling or switching
the trade in the past. Last year we
exported our steel. On  account of
recession here, we had some surplus
steel. All that steel was exported at
the cost of the nation starving the
local industries of steel. Now  what
happened? In the international mark-
ket, the price for steel has been going.
Now we are importing steel from
other countries paying a very high
price for steel that we require.

Mr. Deputy Chairman, last week
we had a discusszion on the purchase of
aircraft from the American Company,
Boeing. Now, the Russians have also
offered us their aeroplanes of TU-154,
the Russian-make, as against the
American Boeings 737. Now, a deci-
sion on this was blocked for three
years and as a result, as per the state-
ment of the Minister, we had to pay
three hundred thousand dollars on
each aircraft.

For the last two years we have been
talking about the wagons contract.
Huge quantities of wagons required
for Russia are to be entered into for a
long-term contract. But nothing has
happened so far. Very recently we
heard from the newspapers that the
Russians wanted these wagons at ex-
actly half their cost of manufacture at
our Indian State-owned  factories.
Now, that did nnt go 'through. Now
they are bargaining. Bargaining for
what? For a long-term credit, and
they are wanting new conditions to
be added there that these wagons
should be manufactured in the public
sector industries only and that too, we
must have the Russian know-how,
Russian collaboration and the machi-
nes working there must be the Russian
machines. Now, you can imagine
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what will be the future for those pub-
lic sector undertakings in India. They
will in practice be working for the
development of the East European
countries as the other satellite coun-
tries in Europe are doing for Russia.
Even here, they are not prepared to
make any firm commitments about the
quantity of wagons that they will re~
quire in future.

Mr. Deputy Chairman, the Presi-
dent in his speech has said that there
is a large demand for tractors. Now
we have been talking for the last 10
years about the manufacture of trac-~
tors. Licences for indigenous manu-
facture were delayed. The contro-
vesy was whether they should be pro-
duced in the private gector or the
public sectcr. And finally what little
wass licensed were not fully produced.
Imported components required for
these tractors were not imported, were
not allowed fo be imported. There-
fore, the indigenous manufacturers
suffered. Now they want to go in for
unlimited imports of these tractors.
From where? From the same East
European countries. Now, we know—
particularly our Indian farmer knows
—well about these Russian tractors.
They have suffered for want of spare
parts or want of service. And Russia
is going to dump on us these un-
wanted tractors many more.

Sir, we have in Madras State the
Mardag Surgical Instruments Factory.
What do they make? They make ins-
truments that are not required by our
doctors. They are the most unsui-
table and unserviceable in the coun-
try. But yet they manufacture them.
And they compel the Government hos-
pitals to use these instruments. And
the Russian technician there is not
prepared to change the pattern or the
specification which our Indian doctors
are accustomed to or which they want.
That is what is happening. In this
Rupee contract, there is a clause about
the gold content. All these years this
clause has been only for exporting
purposes. On the import
there was no such clause.
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value particularly from Russia. The
other countries agreed to pay us the
full value. Russia did not agree and
We got something less. Even today the
Government is trying to introduce this
clause. But some countries have
agreed and Russia has not agreed even
today.
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(Time Bell rings.)

Mr. Deputy Chairman Sir, there has
been growing influence of Russia on
our Government, Mr. Nijalingappa,
the leader of the Congress (0O), said
the other day that on every domestic
maiter the Government of India is
consulting a foreign Embassy. The
consultation is very close, and 1t is
being done every time. The Russian
E:mbassy took the liberty of construct-
ing a culural centre in Trivandrum,
But for the accident of the building
during the construction it would not
have been brought to the notice of the
Government of India and their similar
activities would have been going on.

MR. DEPUTY CHAIRMAN: Please
finish now.

SHRI K. SUNDARAM: One minute
and I have done. On account of this
Rupee payment although we have de-
veloped very close contacts and also
incresed our trade with these countries
we have already lost our economic
freedom, and because of these types
of consultations, on political matters
as well we are not free to take our
own decisions. Our political freedom
is glso in danger. Therefore, Mr. De-
puty Chairman, I oppose the motion
moved by Mr, Arjun Arora on the
Motion of Thanks to the Address de-
livered by the President of India to
both the Houses of Parliament.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Mr. Deputy Chair-
man, Sir, I rise to support the M.
moved by Shri Arjun Arora regarding
the Address of the President to the
Members of both the Houses of Par-
liament. Sir, this Address marks the

contracts | beginning of a new epoch. It does not
You may |, mean that what has preceded was not

good enough. What had proceded dur-
ing the last two decades required new,
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determined, effective and more suit-
able steps to be taken to meet the
challenges of the new situation. And
this Address shows that a definite di-
rection has been taken, And indica-
tions of the steps to meet the re.
quirements of the situation also have
been made in this Address.

Sir, the people who represent vest-
ed interests whatever they talk in a
diplomatic and clever language about
democracy, do not realise that demo-
cracy cannot be saved unless 99 per
cent. of the people who are disinhe-
rited and dispossessed are brought to
their own. These people talk of demo-
cracy particularly and they talk of
saving democracy, The real and effec-
tive way to save democracy is to
enrich its socio-economic content by
taking measures which will give bread
clothing, education, medical facilities,
housing and satisty other things which
a human being requires. This attempt
has to be made. Without this attempt
democracy cannot be saved,

Sir, I am one of those who fee] that
democracy can only be saved by buil-
ding up socialism, and I am glad the
President has pointed in this direction.
That is why I support this Motion.

Sir, this word “socialism” has been
used in many senses all over the
world. It started with Fabian social-
ism, parlour socialism and all sorts of
socialism. Now here excepting one or
two parties everybody talks about it.
But when we come to implement mea-
sures, there the difficulty arises. Just
now my friend, Mr, Chinai, said that
Sardar Patel gave word about the
Princes and it is being taken away.

AN HON'BLE MEMBER: What is
his Party attitude?

SHRI AWADHESHWAR PRASAD
SINHA: My friend asks what is his
party attitude. I think his party jtti-
tude is “O” and nothing else. Had
Sardar  Patel been alive today he
would have also read the writing on
the wall. He would have seen the
sign3 of the time.

_Sjr, the masses are aroused and
?h(?ll‘ demands are beating and dash-
ing against the walls not only of
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Parliament, not only of the State Le-
gislatures, but the schools and colje-
ges, and even the offices and the Sec-
retariats, the huts in the fields and
the factories. Everywhere that up-
surge of the masses is there and we
have to equate our action to that
feeling, So, if need be, we have 1o
change the Constitution. We  have
changed the Constitution already so
many times. Therefore, if we have to
change the Constitution for the Prin-
ces we shall do that because if the
people whom we represent want it
we have got to do it. Then Sardar
Patel carried out the wishes of the
people. Now we are carrying out the
wishes of the people. Let us under-
stand that. We are taking his line
of actlon, That is all what I have to
say.

Sir, before the announcement was
made by the President in his Address,
Mr. Chinai’s friends were very voci-
ferous about the abolition of the
Princely order. They said that the
Prime Minister and the Government
did not want to do it because some
Princes were on our side in the Lok
Sabha and the Rajya Sabha. Now
when it is being done they say that
Sardar Patel’s word is being violated.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): On a point of
clarification. He is very right in say-
ing that our Party has endorsed the
abolition of Privy purses. But even at
that time there were some Members,
either on this side now or on that
side, who did oppose. So if Mr. Chinai
has given that opinion it is 90 per
cent. his personal opinion.

SHRI AWADHESHWAR PRASAD
SINHA:. From our side no such opi-
nion will be expressed. That is my
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point.

MR. DEPUTY CHAIRMAN:; You
continue.

SHRIMATI YASHODA REDDY:

I am glad you are not going to have
two diametrically  opposed opi-
nions . . .

MR. DEPUTY CHAIRMAN: No in-
terruption.

SHRI AWADHESHWAR PRASAD
SINHA: That is why we have come
to the point of facing each  other.
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Because We were facing such opinions
in our party, so we are now sitting
opposite to each other. They repre-
sent something else and we represent
something else. We listen to the mas-
ses and they listen to the classes. That
is all the difference between us and
them.
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Now I come to other points. The
President has on page 12 referred to
the need of maintaining peaceful
conditions

“The problem transcends political
divisions and the Government seek
the cc-operation of all political par-
ties, and indeed of all responsible
citizens, in dealing with it.”

Sir, with respect to this, he has talked
of communal matters and other things.
Now a new thing hag come up, and
some of our friends talkeq about it in
the House. I would like to speak on
it because I belong neither to Mysore
nor to Maharashtra Just now an hon.
Member, the Akali Party gentleman,
said that the Government of India
is interested in seeing that Haryana
and Punjab fight each other. He said
“They have given us Chandigarh
which was ourg and they have taken
away Fazilka from us.” T do not want
to enter into any argument about it.
But the Haryana people say “The
Shah Commission gave it to Haryana.”
If the Gecvernment of India has taken
out from Punjab some area which is
Hindi-speaking what fault has the
Government of India committed? In
this matter, I admire the courage of
the Chief Minister of Haryana that
he accepted in toto the decision, what-
ever the feelings of his people may
be.

SHRIMATI YASHODA REDDY: All
along you were saying that you rep-
resented the pecple. But now you
say “whatever may be the feelings of
the people . 2

SHRI AWADHESHWAR PRASAD
SINHA: If the people are wrong, in
parochial matters, and they take the

line of provincialism, then the leader- !
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ship has to take them on the right
path.

SHRIMATI YASHODA REDDY: It
is not convincing.

(Interruptions).

SHRI AWADHESHWAR PRASAD
SINHA: Now, I do not know what the
Government of India requested—I am
neither curious nor am I entitled to
know it—but something was sent
from here and the Chief Minister of
Maharashtra was good enough to res-
pond tc the call. He came here and
met the Prime Minister ang other
leaders of the Central Government.
He said “I do not accept the propo-
sal” He went back and asked the
people to be calm. To-day there is a
bandh there. I do not like that
bandhs should have been organised
there but I heard op the radio at 1-40,
till then it was peaceful, I hope it will
be peaceful. What happened in the
other State of Mysore? The Chief
Minister could not cecme. Officers of
the Central Government went there.
He said “No, give me in writing”, as
if we are dealing with China or Pak-
istan or some other country. The
Secretary of the Home Ministry, Mr.
H. Lal, a very senior officer, went
there and he knew what the sugges-
tion of the Gevernment of India was.
But the Chief Minister of Mysore sand
«Give us in writing”, and he refused
to come. And he did not at that
moment ask the people to be calm and
all that, as Mr. Naik did when he
went back from here, Sir, many thipgs
have happened there and even firing
has been resorted to. Both the Houses
of the Mysore Legislature have passed
resolutions that the report cf the
Mzhajan Commission <hould be accep-
ted. Now this can very wel] te done
by the Maharashtra Legislatures nlst').
Beik can play this gamoe. There 1s
tension now in both the States. What
should be done about it? T would, as
an outsider, appeal to the Chief Minis-
ter of Mysore tn have a dialogue
about it, both with the Central Gov-
ernment and with the Maharashtra
Covernment. Sir, a statement has
been issued by some of the Ministers

-
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there saying that not an inch of My-
sure will be given. Thig attitude 1s
not g good attitude, 1 am glad that
no one from the Maharashtra side has
said so. I do not staand for any fcr-
mula, but I do believe that some give
and take will have to be done berause
if one reads this Mahajan Commis-
sion’s report, one will fing that it
bristles with inconsistencies. It is
sometimes said by highly placed peo-
ple that it is an award. But he him-
self has said “I have been asked to
make recommendations.” So it can-
not be an award. Then the Pataskar
formula was on the basis of village.
1 personally consider that also as
absurd. The Commissioner refers to
a suggestion about a panchayat of
1,500 or 2,000 people as a unit. That
is more practical, I agree, but again
the Commission refers to the unit of
20,000 or 25,000 people but he does not
give any argument in its favour. When
he starts his disserfations about Kon-
kani and Marathi it beats my com-
prehension. In grammer, syntax and
vocabulary, these two languages re-
semble each other. Sir, 60 per cent
of words in both the languages are
the same. So, it is very difficult for
any person to accept this. A give-
and-take attitude has to be adopted.
Sir, in regard to Bihar and Bengal,
so many areas were demanded from
Bihar and Orissa also, and a sort of
feud went on. I do not know what
happened before, but I had the pri-
vilege to be present at the last act
of the drama. Dr. B. C. Roy came to
Pandit Govind Ballabh Pant, who was
our Home Minister then, anq Shri Sri
Krishan Sinha, Chief Minister of
Bihar, was kind enough to come to me
and asked me to accompanv him. When
I went there, they started talking and
I told Pandiji “Permit me tco go”. Hea
said “No, you also sit, down.” And
within 15 to 20 wminutes everything
was settled. Sir. Dr. B. C. Roy said,
“I know that the eastern part of
Purnea is Hindi-speaking or Urdu-
speaking, but give me a two-mile
broad route so that I may go to Dar-
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jeeling without passing through
Bhar.,”. Shri Sri Krishan Sinha
said “How can I? These people are

Hindi-speaking people; they are not
Bengali-speaking.” Dr. Roy said “I was
also born in Patna.” Dr. Roy was a
son of Bihar. After matriculation he
went to Calcutta for his medical edu-
cation. Te said, “I have picked up
both Hindi and Bengali. And these
people also will pick up Bengali.” He
then said “Out of Purulia District give
me Purulia sub-division.”

MR. DEPUTY CHAIRMAN. Ycu
have to wind up.

SHRI AWADHESHWAR PRASAD
SINHA: So, within 15 to 20 minutes,
everthing was resolved cn the basis
of give-and-take, not on the basis of
“Not an inch of land will be given.”
The latter attitude is bad, This is all
I have to say. The Government of
India’s effort on the question is com-
mendable. If every party says “Heads
I win, tails vou lose”, then nothing
will happen. A rigid attitude and a-
rigid posture from any side will be
wrong. And unless they help the
Government of India to come to some
understanding, this question cannot be
resolved. And the people of Mysore
ang Maharashtra will not excuse Us
unless we go on to the path of reason,
the path of amity ang the path of
good neighbourliness.

st @y mrerw (gfom)
fecht vty waveT, §Y qdr sy
¥ oro ¥fasT ¥ 039 T 971 WL TLA
arer ¥ +f g | 7 T agA A A
&, w7 I S AT, TS QY ALH TS
g T &, fAt ATE WO FEad &
quT HdY AIEd F) qgewg (T
AT § |

qrTAT a1z gnn fF 1962 W
7 7 fergram ¥ S gwAr fwar a1
HIT 3av fergeata #T 40 AT AT
THATFT TN Feq ¢ w7 o & 1 FF
AT AT FATZIATA AZE T, AT AT
dre<fag & giframdiz & g s faar
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g7 ff g9 ST TF F AT AT |
TAET, 1962 § T A TR qox
AT fipaT AT, AT AT 1970 Y R
T 8, @ dgw § wfl FF 97 g
FT q9w AN w7 forw A8 fear o
fF &7 sq Tod 1 avew G oA Ty
AT | F W AT HAY S ¥ e ¥
g qaar Wgar § 5 owr guy ag
TFT ZEATH F faar § av fee g7
IH IATE &1 ATIT AT |

TET I7E ¥ wifes 0 g
FITHIR FT fEgedT oqT F=q § F W@r g |
Al S FAEF F AT AXHIT A19G
ST AT TET ST, T ATT T 39 AIF A
F1E f%w 387 2 )

4 p.M.

IH QSq N wEATSE ¥ BATE FT
o fopar mar & o7 ST Fee faar
Tr | ATFS SAF] FFEH FAT AMFY
1 T FIRT T q, faaar w15 v
sfrater st wowg f&d famr 98t @©
THAT | AT § 9% WA ¥ UK A1q
ToT Helt gFiET F Aifen § qmr avgan
£ | SAAT Ug AT 2 A7 A&l F ;A
garad # S I a4 g5 8, Wi
fow 20 & ArgriRds F vy aaw twur
[T TR &, TAFT ANE F F qlwee FAG
fadrem a7 T4 & | 7 frow A wE
S OF Wi (oo, FAFAT S AT
qtwr faar, ammd o= &1 At fyar,
qo g7 § § § &, ¥ T3a0 g % S
ATEAIfE §, SAaT afwee o fadtem
TRAT FGT § 1 @IS A w1
e TG g, A &1 g Al [
&, 9 § Aa-aR UlEa® §i1 F1E 918
T4 2, 3HT JIEHT A qSOa § w1 gAL
AT H A G F )

SHRI AWADHESHWAR PRASAD

SINHA: Sp far as Bengal is concern-
€d, we have got lakhs of Biharis there
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and we have no grievance on that

account, anq Bengalis in Bihar also
have no grouse on this score.
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oY IT ARAW : Hq T T a9
TR & gy | d72 a@r & fE oo oy
AEAENST & qra 9% & @1 8, 98
s Fm fadtsm @1 qaqF 1 @i g )
FAT AITAGW FT ASULT FT AT AN
zafas T oA fF aendy ofad @
¥ a12 & T Al 7 g g AFeE FA|
fagtor &1 2t fasr | § a3 779 & arg
g AAT AgEAT #1 f@gTwa ® T
AT TEaT g 5 q 37 Arwe ax Ay
T fF 3@ o § Fg g MU
FT TR WY qr argd A4t g, A4 |
g% Aarferw § fRadr & faae
2 gt § fr wgt sl #7gwaa &
Fgr @ [I7 Wifaar #1 & AL 9T
T TET &, AT wrafadt w1 & qy o
@ &, AT & 9T g #18 w1z
g g

fad ag, fecdt JaWT WA,
g% ¥IF F AT TAF FAT qGAT A
fgawa & wEar =@gar § 5 owiwdy
faer & agar 10 & S feaernad g,
FIAT IHT T, FAF AT &, F7TF FAT
qFIY T 4, ITF F6FA FT FE AT
FIE AT | EEA agl 9 g FE F A
gL AN @O A, AN A AMT & wiH
FG ¥ ) 3 OF F19 Fg7 7 5 gFdiaafea
afseds & wrsd av F faemad /8
& gd fF  F41 BAAT &) AT Tg0 TF
Ay AT i ACAF &, GOE FIE F A
FT qreda g, g9 48 T 9% ¢ (% d18
w31, ferazandy §i 9Ad ¥ T oy
g 97 I e HUT, A AT 99
AT HAT &, WS F1 I 737 gAA
FIE , ITF A FT TFIAAAT & FT
Y TE & 1§ a8 481 waar v g4 /et
TFar=rAr < W §, & w0 § % ¢/
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gATfaR &, St A R & fAe & faens
AFATIAET FIT &, T GHA FIE F STt
¥ fEgeams, STF wOW & fEow 0¥
e ara £3 37 § 1 7Ef gy nfed
§ wnzan g fr ag uw adY S w@rAg
2, o o™ T gH 4N Q@A HTAT
H1fge, o1 IAF HEA T gH IAGE
&1 AT 7 &1 1 WS WX A FIE F Gy
T UEAUH @l AT, A1 IO SHIFHT
TR m@ mRar | @i wE & 9w
wfrg § g ot § fF ot o9i@ & 7
SARAT F1 FAU WA ¥ fag § qrfe
T SAHAT AT #¢ uT 38 firAy A
& S aUh Agwg Fend Wi

T @ fuew faui #f 9wg 9%

HIET /T FELAAT FI TS, AUAA GAT

ST AT, ANAT GO FT GAH A

TEF ag™ | Ag oY TIAY § W A i}

T GAT FT AZTHAT FIT AT A

gYm & wrgar wrsw fafaea aasez 7 |

g ot A g AT AL R, § wwmar g 4

HEF B 9qT § A ITON AT SHAHAT
& 3 AT ‘

ud 5-6 faq FAFAT WA AT
T ety | AT A AW 3G FIT A
gt g9 3 3% WA ¥ | F uw
GHIET F T ) (AT g7 QAT @
war | wg few § qew W& w7 fod w%
HIAT A7, TIAT AFIRT FY 77 HT 7
a7, 2faer 9T FrasiT & @ o v agr
9T FY AT T W& | T ITHT T AT
qg FFY(EE A1, I WL AT GAAC G,
W B @ @FR I3, al 9N g
AFTIT & AT T FGT TF ATATT FT
Fg T fF wer @I @ a4’ wET A
Fma ¥ fawgs w@ifa ag #) gwwa gl
T et #7 gHAT qgF e | Fgt
I Far § ? WO w@Iadw § 9gl
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grr uF Sgr faaar R W, w1
BIT FT 19T, T 199 FHAT 1 347 fF
FTT AT oY, 9T &7 T & AT, FT A
SREI FTL HT AET AMCE AT AT A M
HIT AIIHT FT F7T 6 grardy A A
& =%, agf A fam R T Af A A
ST | FEEET § ag ardy geY o
T qT 4T ], A3 ALY & 7E A1 97 FY
AT AAr 1 3 faw F a1z qwE AT
fasft 1T 78 AT graa & faeft
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St Qo sto Fawal (AFAT) :
g9 At gt A § )

+fy A A o § AR arey A
gar @1 g, § AI9FT 390 g1 Wi g
f& 53 ¥ grIq ¥ T8 gaeT dar gar
2, o g fafeex wmew #ew & fr &t
T R FA @A qGY gHr fF A
gge 2 odh | wwwar § fF agr ¢
BT T4 @UT & (% gurd w71
e o1 =ifgu 1 Fgi w1 A% fafet
¥ fF aniy 8, s & ardr 919 § f5T
HT gHIT FE T qURTT F T AR
g fafrezz gz #8 f5 g &1
TEST A ¥ &, Al 0T HrET L AGL
gHT &, 1 AZ FI1E BT aiq ALY §
&7 Qg WIS feqar @ua wrq J@Ar
g &, e 9% wrg w4 fr 9w
qF 1Y HIST @UT & o F3T G
ga § w1 AT ww geEy o
TE WA, AT AT A g FF g I
g AT wfEai g | Ia¥ @y & &
grfsara Y 3 g1 ATHAr, WETH #T
a1 fgear fergeat & &2 SrQaT H{iX
AEICH-GT FT A UF A5 gwAA
fergears & #maw gh, ot 9@l & 4R
FGIT aR fgrgeaa § 1 g9 @I § &
HITHT HTE FIAT ATEAT § |
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¥ 1T G a1 off, 91 § 93 "aT
F qra gIaF Jrfeq § A0 =wgar ar;
#itF ¥ wozafr ¥ ddw & aft §
qIF o T (T F7 957 fgfqea? &
Atfzg T A FTFfaw a3 & Tgm
& gar qifeq 97 g7 @ 37 2 FIE
TFAH AT F7 HIAT F

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal): Mr, Deputy
Chairman, I have read carefully ihe
Address delivered by the honourable
President to fing out new hopes and
expectations. But I am sorry to say
that nothing new has come out in the
Address.

[THE VicE-CHAIRMAN (SHRI AKBEBAR
ALt KHaN) in the Chair].

In para 6 of the President’s Adaress
1t is stated that socio-economic forces
are unleashed and that the Govern-
ment has recognised that. But unfortu-
nately the Government which is ruling
cur country for the last 22 years, has
done nothing to utilise the socic-eco-
nomic forces to channelise them with
a purpose and direction as a result of
which we see today all sorts of frus-
tration everywhere. The unemploy-
ment problem has asumeq alarming
dimensions, and in his Address the
President has stateq ncthing about
hew to solve this problem. It is really
very unfortunate that after three Five
Year Plans—and now we are entering
intp the Fourth Five Year Plan—the
problem of unemployment is growing
day by day and the number of unem-
rloyed boys and girls is increasing
every day. I do not know how we
can go forward with the task of bring-
ing about a socio-economic pattern
when we cannot cope with the prob-
lem of unemployment even after plan-
ned economy. Unfortunately in his
Address the President has stateg noth.
ing in this respect. Secondly, Sir,
when I went througp the Address of
the President, it apeared to me that
it contained a list of the achievements
cf his Government, particularly ihe
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Government of India. After all, Sir.
India is a federation; it has a number
of States; the President of the Indian
Republic is not merely the head of
the Union Government but he sym-
bolises and represents the whole of
India. It was expected thay the
Address of the President of the Indian
Republic the happenings in different
parts of the country would be men-
tioned, particularly the happenings
in West Bengal, the State from which
I come, have not been siated in any
part of the Address. I do not want
to say how many murders have taken
place in West Bengal how many
women have lost their honour at the
hands of the rough and rude gangs
of the CPM in West Bengal I do not
want to describe the lawlessness,
arson and looting which have become
the order of the day in West Bengal,
because law and order is primarily a
State subject. But, Sir, it is not
merely a question of law and order;
it is a question of our Constitution, it
has its constitutional implications, be-
cause every civilised Government is
bound to protect the lives and pro-
pertieg of its individuals and if any
State Goernment deliberately neglects
its duties, I do not think the Govern-
ment of India has nothing to do with
it, and particularly the President of
the Indian Republic, especially when
he assumes office by taking the oath
that the Constitution would be pro-
tected. But there is no mention about
it at all in his Address, which is really
an unfortunate fact.
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The recent controversy in West
Bengal between the Chief Minisier
and his Deputy over the supervisory
power of the Chief Minister has some
constitutional  significance and the
President should have take note of it
in his Address. It is not merely a ques-
tion of two Ministers in a State Gov-
ernment. I do not know how a par-
liamentary Government can function
when a Cabinet colleague of the Chief
Minister or the Prime Minister gques-
tiong the supervisory capacity of the
head of the Government. Nowadays
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so many coalition Governments or

Governmentg of varioug parties will
take place in different parts of the
country and it may happen at the
Centre as well. Therefore if our

parliamentary institution is to go on
successfully and if our parliamentary
democracy is to function properly,
these things must be cleared and the
President should have taken note of
this fact in the Address.

There is one more thing which 1
would like to point out. The Prime
Minister in her recent yisit to West
Bengal expressed the hope that West
Bengaj would be able to play its vital
role in shaping the future of India s
it did in the past. Naturally it was
expected that the ©Prime Minister
would do her best to see that West
Bengal could do something in shaping
the future of India but in the Address
by the President nothing has been
stated, although the responsibility of
drafting the Address lies with the
Prime Minister. i

Both politically and  economically

. West Bengal’is almost on the verge of
ruination. Economically Wesy Bengal
has suffered a lot and unfortunately
the Central Government is not coming
forth with adequate assistance for the
State., All of you know that the
second bridge on the river Hooghly is
going to be constructed and with the
construction of this bridge the Calcutta
port will improve and the benefit will
go t0 ‘all the neighbouring States
which constitute the hinterland of
this port. At the game time you should
know that a major share of expendi-

“ture for thig construction is to be
borne by the West Benga] Govern-
ment; the Central Government is not
paying adequate financial assistance.
Times without number it has been
urged on the floor of thig House as
also of the other that the Central
Government should give assistance to
"the State to solve the problems of
Calcutta and evep this year when our
Development Minister came to meet
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the Members of the Planning Commis-
sion, the authorities of the Planning
Commission straightway rejected the
plea of the West Bengal Government
for more financial assistance for the
development of the Calcutta metro-
politan schemes., These things should
have been mentioned in the Address of
the President.

Then, Sir, the President has pointed
out that if we are to bring about
socia] and economic changes, we must
have a pragmatic view of the
whole situation but he has failed
to mention the role of the judi-
ciary which stands in the way of pro-
gressive legislation. Recently we
have seen that the Supreme Court has
declared some provisions of the Bank
Nationalisation Acty as ultra vires. I
do not want to cast any reflection on
the role of the judiciary because I
have my fullest regard for it but at
the same time I would like to point
out that after al] the judiciary rep-
resentg the conservative section of the
people and the legislature the meare
progressive sections of the people and
in the case of a conflict between the
legislature and the judiciary weigh-
tage should be on the side of the
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legislature, not on the side of the
judiciary; it is nothing new in our
country. We know when President

Roosevelt wanted to introduce some
new Bills, he had to face a lot of
trouble. So I woulg like to suggest
that suitable amendments to the
Indian Constitution, se fay as the right
tc property is concerned, be made and
such progressive legislations cap TDe
implemented with the help of these
amendments. Thank you, Sir,

SHRI R. T. PARTHASARATHY
(Tamil Nadu): Sir, on a point of
order, Can an hon. Member read
newspapers When the proceedings of
the House are going on, Mr. Ajit
Prasad Jain who is a senior Membery ig
doing it.

SHRI A. P, JAIN (Uttar Pradesh):
I am reading it to find out the relevant
portions of the speeches.
(Interruptions).
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THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, order.

SHRI BHUPESH GUPTA (West
Bengal): Everyday, Sir, Dr, Ram
Subhag Singh holds a press conference
and we have tp reag the newspapers
almost all the time. Where shall we
read them?

SHRI R. T. PARTHASARATHY: In
the rules it has been provided that no
newspapers can be read when the
proceedings of the House are going on.

(Interruptions).

SHRI A. P. JAIN: I was searching
from the paper whether the hon. lady
Member has made any speech or not.

SHRIMATI YASHODA REDDY: 1
have not made one, fcr your informa-
tion.

SHRI B. K. P. SINHA (Bihar): Mr.
Vice-Chairman, Sir, I am extremely
thankful to you for providing me this
opportunity to say a few words towards
the fag end of the debate. We are
operating. Mr, Vice-Chairman, in a
very difficult situation in this country.
Agricultural production has risen, in-
dustrial producticn is on the increase;
the economic situation is no doubt im-
proving. But there are forces of re-
gionalism which are not subdued
simply because the economic situa-
tion improves; they are gaining
strength in this country. On the
one hand we find, Sir, in every
State the people proclaiming the
divine right of those who are born
and bred in the State to hold offices
and to carry on trade, We find that in
the extreme north of this country and
in the extreme south of the country
regional parties which are communal
and racially biased, are ruling over
important States and what seems dis-
quieting to me is that there is an an-
nouncement by the twgy Chief Minis-
ters, one from a northern State, ano-
her from a southern State, that
India’s destiny demands that these
regional parties rule over every State
and these regicnal parties come toge-
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ther. I am horrified not only at the
expression of these sentiments but at
reality that the regional parties hence-
forth will have a greater and greater
sway over more ang more States.

SHRI BHUPESH GUPTA: If al] the
regional parties come together, they
beccme national parties.

SHRI B, K. P. SINHA: Mr, Bhupesh
Gupta’s logic reminds me of a man
who says if we clethe all the asses
with the skin of a lion, they will all
become hons. But an asg cannot be-
Come a lion; a lion is a lion and an
ass is an ass, It is g3 most disquiting
development because those who have
made a little study of the history of
India are aware that in its Iong
course, India was united not once but
many times by great rulers and great
conquerors. Asoka, Chandragupta,
Samudragupta, Akbar and Auranga-
zeb are a few names that I can men.
tion, but when those great rulers dis-
appeareq from the scene, regional
forces began to assert themselves till
a time came when India ag a unit,
became unknown to the people living
in India and to people outside India.
It is in this situation that a most un-
fortunate thing has come, T mean, the
split in the Congress party. I have
always felt that this split has been
meaningless. I have studied with csre
the resolutions both at Ahmedabad
and at Bombay and I capn assure you
that found no difference in sub-
stance between the resolutions passed
at the two august conferences. Maybe
there was a difference in approach or
in emphasis. Merely because of diffe-
rence of approach op difference in
emphasis, it is not necessary nor is it
proper that we should split or bifur-
cate into groups I was very much
heartened when the mover of the reso-
lution, Mr. Arora, said in his speech:
‘after all we and the organisa-
tion Congress are one’, Mr. Arora,
I consider. is one of the wisest men
in that party. 1 am reminded ¢t a
certain King of England who was
known as the wisest fool in Christen-
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dom but Mr, Arora is the wisest of
wise men in that faction, of the Ccn-
gress which sits on that side. I was
more heartened when Mr. K. K. Shah
the Leader of the House, in an inter-
ruption, told Mr, S. N. Mishra, the
Leader of the Oppcsition: “After all,
why should we deviate from the prin-
ciples and law of action which opera-
ted between the Kauravas and the
Pandavas” that is, “so far as others are
ccncerned, we are 105. It is just pos-
sible that per se, in between ourselves
we may be 100 and 5.” I feel that
there is need to strengthen this ap-
proach. (Interruptions) You said
that. You read the record. I was pre-
sent here.

SHRI BHUPESH GUPTA: Who are

the Kauravas?

SHRI G. RAMACHANDRAN (Nomi-

" nated): May we ask Mr. K. K, Shan
" whether he pleads guilty t, that state-
" ment?

SHR B. K. P, SINHA: This spirit
must be strengthened. I feel that
there is every reason why we should
strengthen this approach. After all
those who sit there or those who sit
there or a few of us who sit here, are

" inheritors of the same tradition, We

have been trained under the same
leadership, the leadership of Mahatma
Jawaharlal Nehry,
Maulana Azad and Sardar Patel. We
have proclaimed for the greater part
¢f our lives, the same philosophy.
There is no reason why we should
split at thig critical stage when the
country js faced with such serious
problems. May I remind those who
sit here and those who sit there that
after all blood is thicker than water.
To-day political exigencies may have

_thrown those who sit here in the arms

of scme and those who sit there in
arms of others butletboth the sides
realize that blood is after all thicker
than water. The same philosophy in
the last 50 years has guided our steps
and controlled our actions. There is
no reason why at this stage we should
give a go-by to that common ap-
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) proach ang split into two parties. I
am conscious that mine is a lone

) voice, though I am not alone and

|

|
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there are many people with me. But
then I am strengthened. Even though
my vcice is a lone voice, I am to
pursue this line and proclaim it from
the house-topg because I am streng-
theneq by the song of Gurudev
Tagore:

|
|
[ uFar 9), TFAr FAT 7 |
| . - -
| afgar e %% T W

\‘ aq Qadl FAT T, THal TAT T

OFAT AT T |

difficulty is, everybody came at your
call but left you.

SHRI B. K. P. SINHA: My proposal
is so reasonable and is so much in
conformity with the needs of the
situaticn and the demands of the coun-
try that I am sure that wisdom will
dawn one day ang that very soon, on

/ the warring leaders of the twp camps
i and they shal] soon come together.
) But to begin with with

SHRI BHUPESH GUPTA: Can he
is

‘ SHRI BHUPESH GUPTA: Here the
!

| say ‘warring’? Mr. Morarji Desaj

j supposaed to be non-violent. This is
| nct very fair.
1
[Mr. Depury CHAIRMAN in the
Chair]

SHRI B. K. P. SINHA: To begin
with, it is not necessary and it may
not be possible to come togeit~r ime
mediately but could we not avu.d the
bitterness that we find in the state-
ments of many of the leaders and the
followers of the two groups? Could
( we not be more rational and reason-
; able in our approach?

SHRI A. G. KULKARNI: Then the
people will lose faith.

{

) SHRI B. K. P, SINHA: Who are the

i people? I also represent the people. I

! have moved among the people every-
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where at least in U.P. and Bihar. In
the villages, T have found a feeling
that the two factions in the Congress
should come together. Therefore to
begin with, let us shed all bitterness.
Let us not attack each other and let
us consider the policies angq profes-
sicns of each other on their meril.
Let us be reasonable in our actions
and sayings so that the ground is pre-
pared at least to have a meaningful
dialogue which must precede a recon-
ciliation and I am certain that recon-
ciliation will come that way.

SHRI BHUPESH GUPTA: Mr.

Sinha

SHRI B. K. P. SINHA: I know why
he is uneasy. He does not wani us to
come together.

SHRI BHUPESH GUPTA: There 1s
another verse:

SHRI G. RAMACHANDRAN: Are
we having a mushaira?

SHRI B. K. P. SINHA: I find that
because of this split, many attitudes
are being changed, many irrational
theories are being advanced, many
instances are being changed. Somebody
said two months back ‘Support the
abolition of privy purses’. After two
mcenths that man opposes the abolition
of the privy purses. Two or three
months before there was a <certain
conception of what the Government
should do and two months after we
find that approach is suddenly given
up. This is entirely due to or substan-
tially due to cur split.

SHRI A, G. KULKARNI: It may
apply to you, not to others.

SHRI B. K. P. SINHA: I 'am really
referring to the generality of the Mem-
bers on both sides and particularly
addressing the Prime Ministey and the
Leader of the Opposition. I am not
speaking for you, I am speaking for
myself. Because c¢f this unfortunate
split T find that boh the groups are
running a race in search of radicalizm.
All sorts of things are being said and

[ 2 MAKCH 1970 ]

|

1

on President’s
Address

propounded under the plea that there-
by they shall be achieving the goal of
socialism, 1 believe that for a poor,
backward country which hag come ous
of cclonial rule after several centu-
ries, there is only one path cf deve-
lopment and that path of development
is the socialist path. But my conception
of socialism is different from the con-
ception of socialism that is harbcured
by hon. Members sitting on this side
and sitting on that side. I agree with
Mr. Parkinson.
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SHRI BHUPESH GUPTA: Do you
agree with our ideas?

SHRI B. K. P. SINHA: I agree with
Mr. Parkinson. Mr, Parkinson is a
very famous  sociologist, a very
famous economist, and Mr. Parkinson,
not in one speech, but in more than
one speech, in two or three speeches,
has said that for an undeveloped
country like India there are only two
paths of development, either the
conventional capitalist path, or  the
communist path and that a socialism
which purports to combine the best
of both the worlds, in reality bargains
for the worst of both the worlds.

SHRI ARJUN ARORA (Uttar Pra-
desh): For the sake of clarity please
indicate which of the two alternatives
of Dr. Parkinson is preferred by you.

SHRI B. K. P. SINHA: I have al-
ready said it.

SHRI ARJUN ARORA: No, you
have not. Capitalism or socialism?
Which do 'you prefer?

SHRI B. K. P. SINHA: I have said
in an earlier speech thai one of the
sore points of capitalism is that, if
you retain that gystem and try to in-
troduce equality, production is ham-
pered, development is hampered. But
then, in the present world you can-
not but have equality. We are not
operating in the world in which In-
dustrial Revolution came in England,
where, because of massive inequalily,
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the Industrial Revolution proceeded at
a fast place. Today inequality shall
not be tolerated, and any artificial
equality within the confines of the
capitalist system or the mixed eco-
nomy system will hamper production
and therefore it is necessary to adopt

an extreme socialist system,
SHRI BHUPESH GUPTA: Commu-
nism.,

MR. DEPUTY CHAIRMAN: Please
do not interrupt him.

SHRI B. K. P. SINHA: Therefore it
is necessary to adopt a fully socialist
order because, in a fully socialist
order, equality is not artificial. It is
a natural product of that system, and
when all gsuffer, when all have to suf-
fer the same sufferings, when all have
to undergo certain hardships, there
is a certaip idealism in that, and peo-
ple willingly accept it. Therefore 1
feel that today we must have social-
ism, but that cannot be the socialism
the goal either of this group or of
that group. That socialism can only
be the socialism of the type which is
being practised at least in the East
European countries.

Lastly I would say that there are
some who feel that socialism of the
extreme type is not possible that
there can be no adjustment between
socialism of the extreme type and
democracy. But then  there is
not one brand of  socialism in
the world today. There is the
extreme socialism of China. Then
comes Russia. Then comes Poland.
And then comes Yugoslavia, and
there was a certain conception of
socialism of Mr. Dubecek, a reformist
leader of Czechoslovakia, though for
the time being his conception has
been drowned, But then, I am sure,
that, as the productive forces in the
socialist countries rise, as people be-
come more prosperous, man's urge for
expression, man’s urge for self deve-
lopment will assert itself, and a day
will come when there will be a syn-
thesis between communism and demo-
cracy, and that synthesig will be at
a higher level.
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MR. DEPUTY CHAIRMAN: Please
wind up now, It ig time.
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SHRI B. K. P. SINHA: To end, I
feel it is time for the leadership of
the two factions of the Congress to-
sheath their swords, to avoid bitter-
ness and to create conditions in which
they can negotiate and then unite.
When they unite, only then it shall
be possible for the united party %o
establish a true socialist order in
this country, and that socialist order
will not be a socialist order of the
type. ..

MR. DEPUTY CHAIRMAN: Please
wind up and take your seat now.

SHRI BHUPESH GUPTA: Confu-
sion takes a little time to be wound
up.

MR. DEFUTY CHAIRMAN: Please
now resume your seat.

SHRI B. X. P. SINHA: I am resum-
ing my seat. Therefore I say it is

| only when the two factions unite that

a true conception of socialism, a true
socialist order could be established in
this country.

MR. DEPUTY CHAIRMAN: Please
do not elaborate the points any more.

SHRI B. K. P. SINHA: I am not
elaborating. I am only paraphrasing,
summarising, in four sentences what
I have said.

MR. DEPUTY CHAIRMAN: One
sentence please,

SHRI B. K. P. SINHA: And that
socialism will be achieved at a higher
level with a synthesis between demo-
cracy and socialism. Thank you.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Mr.
Deputy Chairman, as many hon. Mem-
bers have remarked, the President’s
address this 'vear has been much more
than a mere formal address. It ig not
a mere outline of the business before
this particular session or during the
year. Actually, it is an urgent sum-
mons to the tasks which await us ag
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we enter one new decade after com-
pleting another. In fact, it is some-
thing even more than this. [t marks
the transition from one definite stage
in our economic development and
political evolution to the beginning
of another.

Anyone who views moderp Indian
history with comprehension and a
sense of fairness, anyone who is at all
conversant with the processes of eco-
nomic development, Khows that today
the country is economically and poli-
tically stronger than it was before,
and also more capable of facing the
challenges with which it is confronted.
In fact, at no time has there been
more enthusiasm and greater  self-
confidence in the people of India, a
greater expectation of change, and
also, I would say, a greater capacity
to bring about this change.

The Leader of the Opposition, Sir,
has used many alliterative adjectives.
He hag called the Address, if I remem-
ber his words aright, dull, dry, and
50 on,

SHRI ARJUN ARORA: Mr. Mishra
may be dull, not dry.

SHRIMATI INDIRA GANDHI: It is
human, Sir, to see the world in one’s
own image., The trouble with the
Leader of the Opposition and his
party is, as one hon. Member said
just now, that they have ceased to
listen to the voice of the people. They
have ceased to notice the urge and
the fervour, which is so evident not
only to our own countrymen, but also
to the many people who have been
visiting us from countries from all
parts of the globe in recent months.
But they, Sir, have unfortunately fal-
len out of step and got so far behind
that they are under the illusion that
there is no progress at all. The hon.
Member, Shri Mishra, has alleged that
we are, or perhaps I am, obsessed
with the idea of toppling State Gov-
ernments. I presume he has in mind
Bihar and Uttar Pradesh. Now, Sir,
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Bihar is his home State. I do not
know whether he has some grievance
against the ending of the Governor's
rule there, because that is the only
Government that was toppled in
Bihar, and if I remember aright, only
some little while ago 1 was being ur-
ged by some of the same people to
end the Governor's rule as soon as
possible, Now the other charge on
which he spent some considerable
time was That it was my tours which
brought about the fall of the Uttar
Fradesh Government. This, change,
as I have said during those tours and
afterwards, is entirely baseless. My
visits to the UP. were undertaken to
acquaint myself with the problems
of Uttar Pradesh and also to counter-
act the accusation made, very loudly
and often, there that the Centre and
more particularly the Prime Minister
and also the two  preceding Prime
Ministers had been neglecting it. Now,
one cannot simultaneously complain
that the Prime Minister is neglecting
UP. and also that the Prime Minis-
ter is giving attention to UP. You
have to make up ‘'vour mind which
out of the two you mean. My purbose
in going whether to U.P. or any other
State is to tell the people about the
policies of the Government generally
and especially with regard to that
particular State and I did tell the
people of U.P. that while it is true
that the State does not get ali that
it expects from the Centre this hap-
pens to be true of all other States as
well and also with regard to the
Central Ministries; not that they do
not get it from the Centre because
they are in the Centre but they do
not get all that they ask from the
Planning Commission or the Finance
Ministry. As far as U.P. is concerned
more than half the expense on the
development plans of that State has
throughout come from the Centre.
Admittedly this is not sufficient to
meet the needs of the State, which is
one of the most economically back-
ward in the entire country. That is
why very much more has to be done
not only by the Government of lndia
but also by the State Government.
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But the picture that is being painted
here, if I may use the word, was
rather a romantic one which was per-
haps because of the nature of the hon.
Leader of the Opposition sitting op-
posite, I do not know what picture

was conjured up before the other
Members. . .
SHR] S. N. MISHRA (Bihar): In

this set.up is it not very natural to
be romantie?

SHRIMATI INDIRA GANDHI: But
any body who did not know the
situation and who was listening to

him might have got away with the
impression that from the helicopter in
which I was flying, I was busy shoot-
ing down all the politicians who were
opposed to me. The only reply that

I can make to this is if there was any- _

body who toppled the previous Gov-
ernment there it was the leader of
that Government himself.

One of the amendments moved
speaks of totalitarian methods. That
is indeed a most extraordinary state-
ment and it shows a certain lack of
knowledge of how totalitarian Gov-
ernments have acted in the past or,
where they exist today, are acting
today. I think it is crystal clear not
only from my words but from my
actions that 1 stand for democracy,
unqualified and unchallenged demo-
cracy, in the country as a whole, in
every State and within every party
of our country. Any doctrine or
system which encourages a few to
think that they are better than the
people at large and that they can
order about the people at large is re-
pugnant. Oné has only to see what is
happening to dictatorships around the
world to know that this system is
dangerous and self-defeating even in
the short run, to say nothing of the
longer run. After the fourth general
elections hon."Members are aware that
I was the first to proclaim unhesita-
tingly that the Centiral Government
would respect the will of the people
and would extend their full co-opera-
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tion to all the State Governments
which were established after the

elections and we have given our best
cooperation to all State Governments,
whatever their political complexion,
In fact, some of the people who talk
of democracy in this hon. House at
the same time would like us to change
our attitude with regard to those
parties with whom they do not hap-
pen to agree. This is a strange des-
cription of democracy. Some  Slate
Governments have been able to abp-
preciate our help, others do not say
so openly. That is because every
State Government needs a bogeyman
on whom they can transfer the res-
ponsibility for their own shortcomings

and their genuine difficulties, Who
can be more convenient than the
Central Government? But this has
not deflected us from our path of

giving constructive—often one-sided—
co-operation to all State Governments.
Had we not followed this policy, the
foundation of our Republic and of
our Union would have been weaken-
ed after the swiff political changes of
the last few 'years.

Another hon, Member, Shri Dahya-
bhai Patel, spoke of the needs of
Gujarat. In the past years, Shri
Patel used to ream about during such
a debate, all over the world, if I may
put it that way, from China to Peru
but this time he restricted his field to
merely Gujarat and Taiwan. I do not
know whether he has found some link
or affinity between the two. He has
been plaased to observe that the
notes which the Chief Minister of
Gujarat gave to me last month when
I wenf to Ahmedabad ably summed
up what Shri Patel himself has been
saying for years.

Now, Sir, the notes contain certaln
legitimate demands but there are also
certain proposals which would be ex-
tremely difficult to accept. If I may
give an example, there was a demand
for a steel mill there. Now 1 do not
have to go into steel economics here,
but the setting up of a steel mill,
thousands of miles away from any
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source of iron ore or coal would cer-
tainly make steel very costly and I
doubt if it is a proposal which could
be acceptable to any Government.

SHRI A. G. KULKARNI: Perhaps
they were thinking of synthetic steel.

SHRIMATI INDIRA GANDHI: A
complaint was also made that we are
going slow with regard to oil explo-
ration in Gujarat. This is a most un-
just complaint. The hon. Minisier is
sitting here and I have no doubt that
he has spoken on this matter earlier
and the House is aware of the detail-
ed negotiations in regard to offshore
drilling along the coast of Gujarat. I
believe that the first deep sea opera-
tion should start any day now. As the
President’s  Address has  rightly
observed, oil is next only to steel in
taking us nearer to self-reliance.

The hon, Shri M, P. Bhargava has
rightly cautioned the Members of this
House against speaking loosely about
the Supreme Court. Just now in my
presence also many Members have
touched upon this subject. Now, I
do not think anyone in this House or
even outside would like the name of
the Supreme Court to be brought up
lightly. After all, it is well recognis-
ed that one of the pillars of our demo-
cracy is the independent judiciary.
Accusations have been made that I
made disparaging remarks about the
Supreme Court after its judgment on
bank nationalisation. May I make it
very clear that I have done no such
thing? On the contrary, I stressed the
importance of not saying anything
without a full study -of the Supreme
Court judgment which at that time
I had not seen and since then I have
not spoken about that matter at all.

SHRI C. D. PANDE
desh): Mr. Khadilkar did.

(Uttar Pra-

SHRIMAT] INDIRA GANDHI: Mr.
Khadilkar will speak for himself. He
has already spoken; I am not going
into what he has said. ’
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However, 1 did refer to the difficul-
lies in the path of progress. This 1Is.
a selt-evident statement. Many Bills
of reform and Acts of legislation
which were meant to serve the cause
of progress have met with setbacks.
Many of our land reform Acts have
been taken to the courts and have

250

been 1nvalidated either in part or
in full, but we went back to the
Legislature and to the Constitution

and took the necessary remedial mea-
sures. 'This has happened in otler
countries alsg to which reference has.
been made by several hon. Members.
No human institution is  infallible..
Those familiar with the constitutional
history of the United States must have
heard of the celebrated Dred  Scott
decision, when the US Supreme Court
declared that slavery was legal and
tha; the anti-slavery legislation passed
by a State was ultra vires of the US
Constitution, but within a few years
the US Constitution itself was also
changed. I do not want to go into
the history of the New Dea] and the
conflicts which arose between the
Legislature and the judiciary in the
USA and the very open and forthright
statements which the then President
of the US made about their own judi-
ciary. All organs of the Government
are subject to the same historical

forces and have to be receptive to
the same needs and compulsions in
evolving a social order. There is in

Parliament and outside a widespread
feeling that Parliament should not be
divested of the power to amend the
Constitution. I believe all  political
parties, with the expected exceptions,
are in favour of Parliament having the
power to make laws for the country,
especially in regard to social justice
and social progress. The Nath Pai
Bill seeks to remove any doubts that
might have arisen about the compe-
tence of Parliament as a result of the
judgement of the Supreme Court in
the case of Golaknath vs the State of
Punjab.

Some hon. Members—in fact, many
hon. Members—have spoken of the
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increasing violence in West Bengal
and other parts of the country. In his
Address the President has expressed
concern at the continuing resort to
violence by certain extremist political
groups which pursue disruptive aims.
Violence feeds violence, whatever be
its origin, whether it is communal,
regional or economically or politically
motivated. I do not think that any
kind of violence can be justified at
any time, but this is a problem which
needs the concerted efforts of all
sections of society, We must streng-
then the fibre of our people to resist
violence. I was a little surprised to
hear one hon. Member making rather
contradictory statements, While, on
the one hand, we should not interfere
with the Government of Bengal on
the other hand. we should do some-
thing about what is happening there,
Now, Sir, it is not possible to do
both. In this sort of situation the res-
ponsibility is of the State Govern-
ment It is up to the parties forming

the Government there not only to
take action themselves, but also to
create the type of public opinion

which will not stand for this kind of
action, this kind of taking the law in
their own hands by a few people,
causing not only loss of life and other
harm, but disrupting the daily life of
the majority of the people. It is only
by doing this that disruptive and an-
archical groups can be made to
realise that violence does not pay.

I should like to turn now to the field
of economic development. My hon.
friend opposite sought to convey the
impression that the economic outlook
is not bright. Shri Dahyabhai Patel,
not surprisingly said that the progress
which the President has depicted, was
illusory. On the other hand, many
hon. Members have pointed out the
opposite. Now, the President’s Ad-
dress has tried to set out only the
salient facts of our progress and has
indicated the trends in the immediate
future. The progress in agriculture is

[ RAJYA SABHA |

l

on Prestdent’s
Address

there for all to see. I do not exag-

gerate this progress and I have been
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specially careful in my speeches +to
avoid the phrase ‘green revolution’.
The progress is there and cannot be

denied. The new programme involv-
ing the package of improved agricul-
tural techniques based on the use of
high-yielding varieties of seeds, inten-
sive application of fertilisers and
extension of irrigation facilities, has
made a definite impact on the rural
economy. Industrial production also
has picked up significatly, Treads in
production in the current year so far
point to an increase of more than 7
per cent. There is no doubt that the
economy is now much better polised
for growth than ever before.

There was also reference, at some
length, to the present trends in price,
but may I request hon. Members to
look at the situation on the proper
perspective? Can it be denied that
1968 was characterised by a consider-
able degree of price stability? It
is true that since the middle of
November, 1969, prices have been
under pressure. This is due mainly to
the downward revision in the crop
estimates of cotton and groundnut
and the delay of winter rains in many
parts of the country. Between
November 1969 and  February this
year there was a contra-seasonal rise
in prices, but over the last one month
the position has again become stable
because of a number of meazures
taken by Government and the Reserve
Bank. In the last few weeks, while
the Reserve Bank has taken g num-
ber of measures to tighten its credit
control over bank advances against
commodities which are subject to
demand and rice pressures, Govern-
ment has been building up a sufficient
buffer-stuck  Foodgrains, as we ell
know, play a very important part in
influencing price trends. Production
in the current year, I am told, may be
of the order of 100 million tonncs. By
the end of this month the total stock
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with the Centre and States should be
about 4'5 million tonnes. We are
thus better placed now to influence
the prices of foodgrains, However,
there is no doubt that Government
will continue tg be vigilant, We know
that a rise in prices causes consider-
able hardship to people, particularly
the poorer sections of society, but
some critics are raising the bogey of
prices because they want outlays in
the public sector to be kept down.
They do not reckon with the heavy
toll which a reduction in public sector
outlay takes in terms of increased
unemployment and economic stagna-
tion. We have, therefore, to keep in
view the objectives of growth and
stability in formulating our economic
strategy,

Now, Sir, I share the concern
pressed by many hon. Members re-
garding unemployment. I have spo-
ken on this matter on many occasions
and the President has also mentioned
it. I have mentioned it in my Budget
Speech. I think some hon. Members
tried to guantify this problem of edu-
cated unemployed by referring to a
7T per cent increase in unemployment.
Now, reference has alsg been made to
inequalities of income. I have said on
previous occasions that the two pro-
blems, i.e., unemployment and econo-
mic inequalities, are not separate but
very closely interlinked. The concept
of economic equality itself should be
raised from the level of the income
redistribution of existing wealth or in-
comes to an altogether different plane.
We aim at an equitable distribution of
income-earning opportunities. It is
only in this way that we can harmo-
nise the two important objectives of

augmentation of  production
5 P.M. and enlargement of employ-

ment opportunities. 1 should
also like to say that a solution
to the unemployment problem has
to be found within the framework of
the Plan. There cannot be a separate
or independent solution, and looked
at in this way by far the most effec-
tive remedy for unemployment is Lhe

€X-~
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| vigorous implementation of the Plan.

Our labour force is growing at the
rate of 2.5 per cent per year. An an-
nual growth rate of anything less than
5 to 6 per cent will therefore prove in-
adequate to provide oppor.unitieg for
the absorption of thig growing work
force. Therefore, the need is to step
up the outlay on the Plan and to raise
the rate of investment. This is what
Government is trying to do. All those
who are earnest about tackling this
major problem should support the
efforts to raise the level of Plan out-
lay. In the coming financial year we

i are enlarging it of the order roughly

of Rs. 400 crores in the States’

and
the Central Plans together. This s
not an insignificant increase and it

will contribute materially to a faster
tempo of development and creation of
more job opportunities. It is also
necessary to impart a conscious em-
ployment-bias to our development
programmes. The new Budget has
made special provision for program-
rural

mation and improvement, renovation
of minor irrigation works, proper
maintenance of irrigation channels,
construction of roads linking the vil-
lages with marketing centres, ete. All
these could be and should be under-
taken as part of the programme and
in their totality they will make, as I
said earlier, a significant contribution
to rural development as also to the
generation of additional employment.
The details of some of these program-
mes have been given in the brochur
entitled “Growth with Social Justice”
circulated along with other Budget
documents.

Growth with social justice iz parti-
cularly relevant to our industrial de-
velopment. The new industrial licens-

ing policy keeps this objective in view.
Government have tried to remove the
impediments to a fast rate of growth
| in the industrial sector, while provid-
| ing safeguards against the concentra-
tion of economic power and mono-
| polistic trends. The raising of the
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limit for industrial licensing is intend-
ed to broaden the base on which our
industrial structure must stand.

. YIARIAT  (ITT A7)
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SHRIMATI INDIRA GANDHI: It
will provide opportuni.es to small
and medium entrepreneurs. Credit
policies are also being reoriented so
as to assist small and medium entre-
preneurs, and I know that this will
make 3 (difference.

Now, Sir there has been a lot of
noise here and  elsewhere  with
regard to the Goa Fertilizer Project,
I am afraid that some of this criticism
is rather ill-informed, As perhaps
the hon. Minister has said, this project
was before the Government since 1964.
Approval was given and a firm licence
was issued in December, 1966.
The requisite clearance for financial
assistance from some internaticnal
agencies and the Cooly Fund was also
given some time ago. But towards the
end of December, 1969, the Govern-
ment were called upon to take a view
only on two limited points. One was
what should be the condition which
the public financial institutions might
stipulate before underwriting the pub-
Lic issue of shares by the company;
and the second was whether the Gov-
ernment should agree to a  further
small increase in the drawal of loan
assistance from the Cooly Funds to
match certain changes in the pattern
of financing of the project. So far as
the first issue is concerned, Govern-
ment have ensured two seats on the
Board of Management. Regarding the
second, having already agreed to a
loan of Rs. 185 crores from the Cooly
Funds, Government could not have
taken serious cbjection to a further
drawal of Rs. 3 crores. There is no
doubt that our preference is and will
remain to have such projects in  the
public sector. In fact, in the crucial
field of fertilizer production, the pub-
lic sector already occupies a command-
ing position. We have 3 plants in ac-
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tual production with a capacity of”
0.65 million tonnes; 7 plants with a
total capacity of 1.03 million tonnes,
these are in different stages of actual
implementation. Besides, 7 plants, in-
cluding 3 coal-based plants, have been
allotted to the public sector which,
when implemented, will result in ad-
ditional capacity of 1.17 million ton-
nes. As against this, there are only 5
plants in the private sector now in
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{ production with a capacity of 0.43 mil-

lion tonnes, and the Goa plant will
mean an gddition of only 0.17 millicn
tonnes. Letters of intent have been
given to a few other projects, but at
this stage it is doubtful whether they
will come up as on previous occa-
sions many of these have not materia-
lised because of the difficulties relating
to finance, feed-stocks and other pro-
blems which remain unresolved.

Y VRAATAN . GEH FIFAC T )

TgT T W |

SHRIMATI INDIRA GANDHI: But
even assuming that the requisite re-
sources could have been found for an
additional project in the public sec-
for the only feasible course of action,
months in bringing the project up to
the stage already reached by the Goa
project. Government therefore opted
for the only feasible course of action,
taking care to ensure that the basic
idea underlying the joint sector con-
cept was incorporated in the scheme.

There is continuing discussion on
nationalisation. I am not afraid of
nationalisation, nor do I believe that
it is an answer to all our difficulties.
I think thal any proposal for naticn-
lisation should be subjected to two
tests.

St TAATAE | ANAATTANT &7
o9 Y T AT FAW AT Fofgar
f AmAATTINT FT w AT § 7

St gamamafa ;- Tq gfad

SHRIMATI INDIRA GANDHI: I
just said that two tests should be ap-
applied......
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SHRIMATI INDIRA GANDHI:
Firstly, we should see whether it is
necessary from-the point of view of
enabling the public sector to occupy a
key position in the economy and,
secondly, whether-it does further our
social objectives.

= trsmmm’i AT W% AIET |
AT ErEe # ST A

You will have_f ihear my point of
order. o

§ 7z AT Wrgar g v g Sy
dadiy syaear & fr w12 9 aafe =R
grzw fafwes g1 a1 = g AT
grrfaa aawg gy, faar wss w7 7 995
Traar w=r a7 | gy U AR oo
v fRaaw frar fy SedemsdoT w0
W qrew fafaeey mfgqr T FTE,

Tg & ST ATRATE 1 T $ 97 HqAr
sgaeqT 9T )

st Iwewiefa o Sfst

=Y TIATAN . 1T 3T T7 BIAT
$ifsg |

MR. DEPUTY CHAIRMAN: There
is no point of order.

Y TRATEGN - GHEINT FgeyT §
aF qfuwT § 5 & 3gT dqe fF
qrew fafaee? qrlgar AaIAsTqAT F1
o T FET §, IZ §IRT WG Sl

-

ol ¢

MR. DEPUTY CHAIRMAN: Please
sit down,
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SHRI RAJNARAIN: Do not raise
slogans.
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SHRIMATI INDIRA GANDHI: Sir,
I do not want to raise an argument
here, Otherwise, much could be
said on the question of slogan-raising.

MR. DEPUTY CHAIRMAN: Do not
interrupt now. Please lisien patient-

ly. og afsy

st TRFTTEW  ZA AL X
gadry =raear ¥ g4 g% & 5 78 (8
fe wrgw fafreze arfzar & Joaare-
AT WeE FT T FT @V &, STFT 74
FT & | 39T qd A F AT gAG |
UTY THA THHT 7 7

st gaaamfy o w07 95y ) wA
T3 WIH WIS W f&ar § A oqn
tATEE W WIS T FW AL | AMAA T
T FAAATTINT HIT SHIHEHAT FT
agd qI AJAT & gHAT §, IAF W
gfqg, &t wqsq 719 FF5e qwy § 98
fasrfaa

Y TFATTAW ;A HAL &, T2 I
arz @ qfews driar o

Ay ggaawfa - JOF S Gq9479
qqT FIAF FIAT AT !

iy T ¢ gw ar faega fag
T UEEH g | a8 qady gar g fF gw
7% |

SHRIMATI INDIRA GANDHI: Our
approach must be realistic and prac-
fical. At any moment if any private-
ly-owned 1nc§‘qstryv is operating against
the natlonaﬁi\‘ﬁnferest or is impeding
social Progress, we should not hesi-
tate to take it over. At the present
moment, our priority is the accelera-
tion of development so that the pro-
blems of uncmployment and inequa-
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lities are solved, and this calls for not
only the right policy but unremitting
hard work, higher savings and greater
investment. The emphasis should,
therefore, be on the flow of thescarce
public capital into new areas of pro-
duction. The economic battle which
lies ahead requires many weapons in
our armoury and nationalisation is
only one of these weapons, and it is
one which should be used judiciously
and with great care. It is against this
background that I would urge upon
the hon. Members to consider the
various suggestions which have been
made either during the course of the
debate or in the amendmentg for the
nationalisation of the different sec-
tors of the economy. R

The problem of Centre-State re-
lations, more particularly financial re-
lations, has also been raised now as it
has been in every debate for quite a
long time. Various issues pertaining
to thig problem have been debated in
different forms, in Parliament and
also in the National Development
Council. They have also been stu-
died in depth by expert bodies such
as the Planning Commission and the
Administrative Reforms Commission.
I do not think that there is any con-
flict between the interests of the
States and the Centre. Both are
charged with the responsibilily of
promoting the good of the people in
the fields respectively ‘assigned to
them. Some sources of revenue are
assigned to the Centre under the
Constitution and these are a little
more elastic that those allocated to
the States. Let us look into this
matter. If our objective of common
citizenship and the free movement of
goods and service within the country
is to be assured, is it possible for
sources such as income-tax or excise
duty or customs to be assigned to a
unit smaller than the Union Govern-
ment? The founding fathers of our
Constitution, therefore, wisely assign-
ed these revenues to the Union. At
the same time, they diq realise that
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the needs of the States which were
responsible for such vital funciiong as
law and order, education, public
health, would be constantly growing
with development. So they laid down
a scheme for the sharing of the re-
sources of the Centre with the States
and also provided for a periodica] re-
view through an independent body,
namely, the Finance Commission. AsS
far as I know, in none of the older
federations ig there a body compar-
able (0 our Finance Commission, The
resources transferred from the Centre
to the States in accordance with the
recommendations of the Finance Com-
mission have steadily grown. The
amount transferred to the Stateg under
the Award of the Finance Commission
in the First Plan period was Rs. 386
crores. But it is estimated to be
Rs. 4,066 crores during the Fourth
Plan period. Over and abowe this, the
Centre has also been providing assist-
ance for ithe implementation of the
States Plans and for some of the
weaker States, the Central assistance
will be ag much as 90 per cent and
even more of the total gize of their
Plans.

The States have also considerable
latitude in drawing up their pro-
grammes with reference to the Jocal
problems. Central assistance is now
being provided in the form of block
loans and block grants in accordance
with the decisions which have been
reached jointly by the States in the
Nationa] Development Council. The
problem now is to ensure how these
State programmeg will fit inlo the
national frame-work and fulfil our
basic objectives.

As hon. Members know, the Central
Government is constantly asked what
it is doing for the backward classes,
the backward regions and for items
such as rural water supply, etc. Now,
how is the Centre to discharge those
responsibilities unlesg it has certain
sanctions at its disposal? Complaints
are also made that @ large number of
villages are still without drinking
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water. Now, if you look at the over-
all provision for drinking water sup-
ply, it is not inadequate in our Plan.
And I feel that even with the exist-
ing provision, substantial impact can
be made on this problem. But it is
necessary to ensure that funds meant
for rural water supply and for the
development of backward areas are
not diverted to any other purpose.
Unfortunately, sometimes it does hap-
pen.

When we speak of the backward
areas, we should remember that even
the so-called advanced Stateg have
backward pockets and the policy
which we propose should be such as
to promote accelerated development of
all these pockets wherever they may
be.

Y TAAATUAT © FIOG7 FT HIC FHT
qYG TFAT &Y o7 TG & | forerr g ?

qEIT AR fag dagwdt w9

gfag ar

SHRIMATI INDIRA GANDHI: The
policies of the financial institutions
are alsg being reoriented in favour of
the development of industries in such
areas and as the President’s Address
has pointed out, all these schemes
will be fruitful only if the infra-
structure for development is built up
expeditiously in al] these areas.

Shri S. N. Mishra spoke of the
Fourth Plan being out-dated. I hon-
estly do not understand what is meant
by this. The immediate tasks before
the nation in the economic field are
10 reduce disparities swiftly while
adding to production; also to achieve
and consolidate agricultura] and in-
dustrial self-reliance and to lay the
firm basis for ‘further technological
change from our own capacity and
known-how. While doing this, we
must pay special attention to the pro-
blem of the educated unemployed on
the onc hand and the rural landless
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on the other. Now, the Fourth Plan
does set out to do this and whatever
re-thinking or cnlargement we have
done in the last few months has been
in order to do this more effectively.
So it is not as if the Fourth Plan
was drawn up some 15 years or more
ago and has now merely been touched
up and presenied to the country
anew.

Now, I come to the points raised by
some hon. Members relating to foreign
affairs. Many of these have been
discussed in this House on several
occasions, I hope the House will ex-
cuse me but it does seem as if the
thinking on foreign affairs of some
Members has got stuck somewhere.
The Plan has not got stuck, it is not
the Plan, it ig the thinking of some
people that gets stuck up while the
world itself has changeqd and moved
very much further.

SHRI S. N. MISHRA: My points
are not being met; I made some
points.

SHRIMATI INDIRA GANDHI:
Many Governments have noticeably
given up their rigid and inflexible
postures of the past whether in con-
cept or in expression. But I noticed,
while I was in the House before
speaking, that some of our Members
have gbviously not done so. Our own
endeavour has been to keep pace with
the changes in the world and even,
if possible, to anticipate them so that
our national interests are safeguard-
ed at all times. Hon’ble Members will
agree that no country can claim that
however right or strong its policies
the expected results are always rea-
lised. We have to persevere with
patience and determination and not
give up what we consider to be right
'and mora] because of some temporary
setback.

Sir, we have been strengthening our
friendship. I wag astonished to learn
that some Members have thought that
there has been a deterioration in our
relationg with our neighbouring coun-
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tries. Ag the President in his Address
said we attach great importance to our
relations with Afghanistan, Burma,
Ceylon, Iran and Nepal and have
devoted special attention to these
countries, We are making sincere and
earnest wffortg to increase ogur econo-
mic and political co-operation with
these countries. Some differenceg or
minor difficulties might arise occa-
sionally. But these will always be
resolved in a spirit of goodwill,
understanding and cordiality,

Ag regards our two other neigh-
bours, Pakistan 'and China, there have
been no dramatic developments. The
House knows that it is my view that
we should keep trying to make Pak-
istan realise the importance of resolv-
ing all bilatera] differences in a peace-
ful manner. I feel thai this iy as
much in their interest as it is in ours
to give up ‘attitudes of conflict and
confrontation. It is unfortunate that
China continues to see the realities of
India through a distorted mirror.

Sir, an hon’ble Member here said
that we did not outline what steps we
would take in this regard in the
President’s Address. I am sure the
House will appreciate that thege am
hardly matters which one can outline
beforehand. The whole world has
changed and is changing today, and
I think we are trying to kecp pace
with these changes. In this fluid and
delicate sitwation it is better not .o
say too much,

Some hon'ble Members have allow-
ed anger and frustration to cloud their
thinking. Some have said that our
political freedom is being endangered.
Quite different reasong were given by
the different parties. Now, polilical
freedom can be endangered basically
only by one thing, and that is when
the people themselves are weakennd,
whether they are weakened by com-
munalism, i.e, by lack of trust among
themselveg or whether they are wea-
kened by any one group thinking that
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they know all the answers and the

people need not be consulted. Both
are equally dangerous to democracy.
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The Government are fully 'aware of
the difficulties faced by the minority
communities and are doing wverything
possible to try and help them, As I
said on a previous occasion, this is
not a matter which can be dealt with
purely administratively or by making
laws, It is something in which very
consciously and determinedly we have
to create a right, social atmosphere.
It is for the hon’ble Members to judge
whether all political parties in our
country are helping to create such an
atmosphere.

Sir, the purpose of the Opposition
is obviously to oppose ... -
SHRI RAJNARAIN: Not only to

oppose but to satisfy the public and
change the Government,

SHRIMATI INDIRA GANDHI: That
ig the purpose. But when they find
that it is not possible to change, then
the Opposition fumes in the form of
frustration and anger. Personally,
Sir, I have always welcomed opposi-
tion because when life is easy one
tends to become flabby and it is not
good to be flabby. But in opposing
the Government’s policies, I want our
honourabla Memhers not to sap the
self-confidence of the nation. In fact,
I would go a step further and submit
to them that the way in which the
public of India is reacting or is act-
ing—because it is we who are re-
acting to what they do, it is they who
are giving the direction, it is they
who have the momentum for progress
and change—they will refuse to shed
theiy self-confidence however much
some individuals might try to say all
these things.

In my Budget Speech I set out our
socio-economic thinking but it has a
political counterpart as well. Jusy as
we have avoided the extremes of
doing top little or attempt too much
in economicg so also do we wish to
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avoid the political extremes. We ‘are
convinced that there is no path better
than the democratic, secular, socialist
path to which we are pledged. I think
it wag in this House that somebody
said that democracy comes first and
soclalism comeg second or something
like tha.. I want to make it very
clear that I think there cannot be
true democracy without socialism and
secularism. Nor do I think there can be
true socialism without democracy. All
these are parts of the game whole.

Now, Sir, when I was talking earlier
about the opopsition I was not saying
that they should no. oppose. 1 was
merely drawing their attention to the
roots of our culture where it ig said
that because of anger and frustration,
one is not able to think clearly, to
speak clearly or o act clearly. As
the Bhagwad Giia warng us, from
anger comes confusion. And I think
a lot of the confusion that has been
generated in this House recently, has
come from anger and frustration. So
I would request aj] hon'ble Members
to think calmly and clearly about all
these questions. I have no doubt that
if we keep determinely to the path
which I have outlined, we shall over-
come all the obstacles in our way.

Sir, I commend the Motion of Shri
Arjun Arora to this honourable House,

MR. DEPUTY CHAIRMAN: There

are a large number of amendments,
about 166.

SHRI PITAMBER DAS  (Uttar
Pradesh): The rea] difficulty ig ihat
Mr. Mishra always opposes, opposcs
and opposes. He never proposes.

o} AW : =7, oF q¥gee
oIk FET g Ffag | a8 aft 3 5
qeaare 1 geard gEga fwmar = ogq
AT A WX gam 73T Arfgar T swarg
fear, Iq%r g@F & T T AFAT &, WAL
73 gAY 741 a@r fa a1 JEaras § A
oo ¥ OF wsg WY T 1T )

ot wda wAgr : A JATE

[ 2 MARCH 1970 ]

on President’s 266
Address

AT TIACEN : qGE AT FaH
WA WAST AT FIowAr g, A €A
I aTswdr g | Ay grew fafaey
HIfgT 7 oA qAST F1 g ZAfAiA-
foee awr faa fe weamas a0 Agea-
fragraar fay, 99 73 99 77 qif90
f& w7 wdeT ¥ AU afwa T
37 &, W & Fgar g "adrw wAr §,
YA AT FrevdM FT gEAT § 1 S
TETEF § FHEHT AfTH T T AT |
T8 TET F& 3 @31 31 7 < f or3w fafaex
wifgar & 9 T® FE IgH SART TH
T® T T §

SHRIMATI YASHODA REDDY:
Mr. Deputy Chairman, the hon. Prime
Minister wag pleased to say that the
Opposition sometimes opposes only for
the sake of opposition. I want to tell
her that certainly she has lent charm
to the President’s Addresg which it
otherwise lacked.

SHRI S. N. MISHRA: Only a lady
is being charmed.

MR. DEPUTY CHAIRMAN: As I
have already said there are a large
number of amendments, and I shall put
before the House the amendments
standing in the name of one Member
simultaneously.

SHRI RAJNARAIN: No, no.

SHRI A. D. MANI (Madhya Pra-

desh): That is not correct. They
should be put one by one,
MR. DEPUTY CHAIRMAN: It is

not necessary to put the amendments
one by one., If it is the desire of the
House that there should be a division
on any particular amendment, then
that particular amendment should be
put separately. But if 1he House does
not want a division on any amend-
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ment, then it will not be necessary
to put them separately.

SHRI BHUPESH GUPTA: Theore-
tically, Sir, I do not know—I do not
know who sometimes advises—how
you can do it because one Member
may have given several amendments
and they may be contradictory. I am
sure some of the amendments of Mr,
Rajnarain would be contradictory. 1
may like to vote in favour of some
and I may not like to vote in favour
of some others. Therefore, they can-
not be lumped together. Suppose in
one amendment he says that the Five
Year Plan should be re-cast and in
another amendment he says that pri-
vate enterprise should be given more
freedom, I may, like the first amend-
ment but may not like the second
one, So, they cannot be lumped toge-
ther. Yoy can ask hon, Members to
choose the gmendments on which they
want division, and then the oiher will
be treated as a formality. But tech-
nically, it is illogical because a person
may give 100 amendments and even
from Mr. Rajnarain one amendment
may be good. But from Mr. Mishra,
ihere may not be anything good; but
that iz a different matter. I have
given only one, ., ,

MR. DEPUTY CHAIRMAN: I agree
with the views expressed by Mr,
Bhupesh Gupta. There is no doubt
about it. But the only question is,
if there ig no division going to take
place on any particular amendment,
it will be desirable 10 save the time
of the House by putting such amend-
ments together, imstead of putting
them separately. ‘Therefore, I crave
the indulgence of the House. Now,
amendment Nos. 1 and 2. Mr. Bhar-
gava,

SHRI M. P. BHARGAVA (Uttar
Pradesh): Sir, I have not been able
to explain my amendments. So I am
not pressing them,
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*Amendment Nos, 1 and 2 were, by
leave, withdrawn.

MR. DEPUTY CHAIRMAN: Amend-
ment Nos. 3 to 26. Mr. Rajnarain.

o) gaaamala ;= TsArTme S,
s gfad o

{1 TIARE@N ¢ 4T T AT FT
watar ady & afex agf a7 Ageayd 14|
F FZ4T &\ § oo & fadaT #7 wrg
for i 2y artq #1 g7 Hifsq | meq
4 Fg faat 0 o »fr 9 o7 1 UE
F1 9FeT FIW & | I§ HF A 1o 7S |
T [T 4F FEA (% gH IAAT g A
T FAT FIA TTET G2 GFT AT |
urfa< i ug sgar Fgar g i+ qdr feafa
dar 7 % F17 f5ed oaa iy 519 |
UIqHT g7 FHSHE  FT ATAT v 7R
IG 9T 1 91 R0 | & Hoq mHwHE
FI HAT TAT TEJT FEAT | F OF &1
qq wHIHTH F1 Teq7 A8 F wFAT
g | gAR gT AATHE F AAT HAT AW
§ w7 gz wASHe &1 waAn war Glaut
& 1 gafad 5% waa ¥ agd o geatiaa
waty frdt oAsHE F1 A wFfT §
HT frdr sdsdz &1 440 978 a6
g

st guanmfa : w1 5 aeEy
waey A A 5 4 g wieAe A qeqq
FIAT FET & | T IART TET T390 &,
at 4 &1 &Twr gt | afwy gag 77
gug FAH ¥ faq saq & o9qdw
FEAT .

St ARG © AT THY THATAT
JlEd A ;W qzq fafafeer atfean
Y §F A9 qIF FIA ¥ T $g4 1 9g 747
alrsT § |

*For text of amendments, vide
Debate dated the 23rd February, 1970.
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sff Sagamafa . & v1a ¥ ) vt
9T HATHE 937 HT SEd @l B |

c oY AT w9 s

st Sugatafa : &g Heeal & ory
wetz 1 wrfwar § zalfd %@l
IEF! 787 FT JTEIT A& T |

oY QRTAN : Aiatq, A wgi oA
g sat g f& wgl we 35 ag #1 wlam-
faqat #21 aady ST T & | g4 AT F
dadly qlim F 3@ w16 #ifE agq A
qTET F Mg ATz F1 Frfoui 78
5 | (Interruptions) L@ 4T gedAl EXC)
F FIT a®d A8 § wgl 9T yAHz
F1 e Star wfed wtv wfr wed Aww
dadry aET § |

ot gugamla . wgi 9 9gy &
S&T Y g |

N YAATAAN © 977 T ST G |

Y guawmfa . w37 ¥ 34 aw A
sa7 @ & fF fore &1 wdedz Aan &,
IAET ATH M 7573 fod are faar star

g BT

A UANQAW : OZF  ASTAAT
F @ amr F@ I M g3 fafera
I8 ;T § AR G 79T siwaTT F
TR HMRTHIT | HIUFTIg g a%g &
7&F FaTar Il W) g A O §
ag ®1E WY A%y AT qudrg 0w 748
8 f sret m faar a3 go wiedz M &
ferat sitw 7R fBe Fre grer fiver faar
Si

st Jugumly : 737 F7 F12 srET
TEr g

S AATTT : 937 & sieTT 74
73T & 1 o fady s s g
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a1 frdY g8 F1 AT qqAl i,
W&l T HATAT qgr 7 747 2 |

Y sawarafa : eI § g giar
§ & ag av sHsATE # wfE
AHAZ AL0 T AAE, A7 qgT WHE

faq qzd ¥ mi =¥ wxaz &
& | wTadyy wgeg &1 Sy wrge ar fe
T EHE Ygd F &1 4T 7 wEAE g A
g

St AKTa - %3 AIREF A
g | oy g¥ wr fe@argy

st Jegamfa © ® @ AfFT
ST el Ft w1qA @ 5 wAsiey a7
g 77 wsHan § At faar § wve qar
%8 forar got 31

¢ TR AW : § oo 7 faady war
g fr wrg gra IsAT FT AW Afstr
fa ferad i & qrg wHsHe K1 Fw{oU
2\ & SRaT g fr aaT & menfad
qEE WA w1 OH1 T 97 £F Faq qagi
9T 973 AT I & ;1T 51 o AAT

Z

SHRI JAIRAMDAS DAULATRAM
(Nominated): Mr. Deputy Chairman,
we will be setting up a new precedent
if we follow the procedure which is
now suggested. For years together,
amendmenis have been put to vote by
mentioning their number.

MR. RAJNARAIN; No, no.

SHRI JAIRAMDAS DAULATRAM:
It ig assumed that every Member dis-
charges his responsibility and has
understood the amendments. All these
days they have been dealt with like
this.

SHRI A. D. MANI: I would like
to point out that if somebady wants
10 presg his amendment—I wmay not
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agree with Mr. Rajnarain’s amend-
ments—he has got a right to explain
what the amendment is by reading it.
Either you read it out or allow him
to read it out.

MR. DEPUTY CHAIRMAN: That
is not necessary.
St QAR AW, AT FAT

FH ®q ofgd

ot Iagagia ; #7TT ofzy |

Y AAFTCAW : ZF Y g1 qFAT &
f faar g mifedz qv Tz g qm@ )
HAT AT T3VT UG Y AT &, AT UE
gadl a1q §, AfwT wre gw oz F faa
A FF & AT 7T 98 912 F 8 1 gt
& 1 g w1 gadig war 7 § 1 gofad
& N F | g & fancfy wRa1 g &
ygt 9T qat adaT wfegate 7 frar s17
St STk (eF 31 A1 A1 gadid g
TETI

st geawmafy : 59 SA-gAr FY
77 gu d, A feq ady o & afers Fda
18 HIAT & ¥gT a< ug 797 7adr AT &

g1

Y TIHATTITV AL FH AT TG
g Al a3 |

st gaadmfa @ wdt a5 28 avg
§ wifsdz 737 T A1ET 757 AWAT B
38 a%g w0 g4r wdr aF T @
ugt 4T wa AWE H1 A1AA § 5 forad
gATHz & A< fer fooee & & gafey
§ ofi WAy S & w109 F=,
AT w5 5T FT HRY FFEA
% f7d 9 miedza F 937 9T AR A
g 1A aTEE oE WISt W far § g
FIE AIZT YTH ATET &Y & |
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ST UFTR : g7 A g7 e
T@AT FATEA & |

ft gwamla - 937 7 gxeg Ay

g1

St AT AR WO Fal
F& & Fz Frlwd | § wrog arda
FT I B wia qemsAr AT fRamraay
# g F2 a1z, (5r4® faqr warwar g
fw aaigs w1 f3ar g & 91 & faarsin-
g | & fee faad #< wer 3 fran ragmd
FT TS ¥ FIE q6T qdaT wieaarz 38
fear snar =rfex, fsad siaddia agfa
IS ¥ T 377 T | RO 4 994
T AT Fed7T §, wqAa faay g fr oF
e QI FqA1q |

ot gqaaafa N gAT A5 IA4 3
g, ag Wy ey 9wy § o

=Y AT (AN AT §EQ FIT TG
gidt gadi M 3 | AfFT AIT WIEA UG
Fg [F g W47 FEedz &1 93T, 4 9¢
Al FATT AL 4L A FENEH H 48
7&Y & f wg we wg foga agy adf 3T
ug EAMT gaity TG FT Ay g |

SHRI M. M. DHARIA (Maharash-
tra): Mr. Deputy Chairman, so far as
the poin: raised by my friend, Mr.
Rajnarain, jg concerned, I  thought
Rules 231 to 233 would apply to this
procedure. Under Rule 232 notice of
an amendment to a motion shal]l be
given at least one day before. So, it
has been given in writing, All the
amendments are supposed to be be-
fore the House and with the Members.
Then, under Rule 233(2) in respect of
any motion the Chairman shall have
the power to select the amendments to
be proposed, and may, if he thinks fit,
call upon any Member who has given
notice of an amendment to give such
explanation of the object of the
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amendment as may enable him to
form a judgement upon it. So far as
the reading of the amendments is con-
cerned, there is no mention in the
Rules. And when there ig no men-
tion in the Rules, then, naturally the
conventiong of the House should pre-
vail. The conventions of the House
are very clear. No amendment is that
way read in vhe House and Members
are aware of it. Let us go according
to the convention. It is in your dis-
cretion that if you feel that a Mem-
ber who has given notice or an
amendment should explain ii, then,
you can allow that; otherwise, there
is no question of reading the amend-
ments.

Y T o, § aga &
gua g & diga  aifeut o T oow
WY T 1 Fle FraT H F g ar i
o 9% faqw & § groar fmamd
¥ 9g § -—

“233 (1)--—mamafa fadft ox
HOTIA 9T A AT T SFTT FT I,
S EAy T | wITENT AT fada
g

gumla 7wy o gmgs w1 G1@A
AT fred® wgt 7dr Fatat g 92 /g
7 feat sty 1 gufad wdT gAET HI-
TAT AT JeudFT & | ;T 233 (2) T
T T | qg Fadl g -

“gacfa w1 fxdr  geqmT &
wegen & gerfoa (63 s qrer Far-
g ®I A7 B FA Ayl
Frfy” ard Fifsa 3w weE Wl
‘g ufz 78 $re wea ar 9g et
waey ¥, fsgd gaEa 1 g4t
g, 9u afgT ¥ Idew A1 qE
eyl 3 & ol %z a5l foad
fx 7z 9a 92 H1 fady #T a8
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AT AET AGIGT ¥ AT FMAL
®I G0 AT, TFr AT AT 74} 7 Fa ¥
AT FT FL@T qaay § 5 37 92
7q faat suar fadte waws § ok
IR FAAT (FAy G0 B 35T 5q-
Aq &, at geafeaa geey 71 320 fr 3%
AR F A F5 A1AL, IHF AF F1 &4-
arat | w3 aifvr S wed § A
AMGT & 9F &0 IGFT AF  qAAAT
g0 1 gfRat & waaste AWt w afg
# 5g ala m1a arety 741 3 | fq41 g wvaa
F9Z A% AAAMT 0 TET ST HEAT |
34T 36 fram & wiame o g gs B
fF gq o497 FMETl F g AL IA
qWGAT F AT H G syTeqT &%
fsiat oo dr g7, AT aofeat o g9
I gl gey o 43 f garr g
It g ut wafaa &

SHR] SYED HUSSAIN (Jammu and
Kashmir): We have to go by the
majority view, It is a question of
common-sense.

SHRI RAJNARAIN: Sometimes the
majority consistg of fools.

SHRI SYED HUSSAIN: No, the
majority view js

- (Interruptions)

MR. DEPUTY CHAIRMAN: Will
you please resume your seat? There
is no question of majority or mino-
rity. Every single individual Member
is equally privileged

SHRI SYED HUSSAIN: Bur he
says

MR. DEPUTY CHAIRMAN: No, no.
It ig not a question of majority. Every
individual Member has equa] rights.
There is no question of majority or
minority.
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[Mr. Deputy Chairman]

I thought I would be in a position
to get the cooperation of the House
to save the time of the House. If it
is a question of fundamental rights
and privileges of honourable Mem-
bers, I would do mYy level best to
safeguard and uphold those rights and
privileges. At the same time I would
request the honourable Members that
we should try to save 1he time of the
House and conduct the businesg of
the House in such a manner that we
can devote more time for other pur-
poses, that we can utilise the time of
the House in a better manner. If the
honourable Member insists ithat he
should read his amendments, he will
be creating a bad precedent by that
and we will be wasting the time of
ihe House in that manner. Therefore,
I would request and appeal to all
Memberg that they ¢hould not insist

on reading their amendmenis. Let
ug proceed with the business ag we
‘have been doing in the past. This is
my personal appeal to Mr. Raj-
narain? .
SHRI BHUPESH GUPTA: Mr.

Deputy Chairman, I would suggest a
compromise formula. Let Mr. Raj-
narain read one or two amendments
which he thinkg are particularly im-
portant.

MR. DEPUTY CHAIRMAN: All
right. 1 conceded this point. He may
read one or two amendments which
he thinks are important.

St gAIFeAT W (I q3A)
fecdt 7 atga, AT w1 & O welt
AT it 7 ooy fefregars ge
T 93 §

St TRATTAW © HTT ZHY T AR
HIAE FT @ & A1 & wwaAar g 5 Juw
FITH FEIAT TG AT | ;< & v
qIAE F1 FE 919 T AT FET 7 79 2
& afeT gax widy ofr & “wearag’ med
HiET §, G- | 989 91 ¥I9g,
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T it ST & FeaTag fEut | mia gasy
qe foafa & ztaar argd § fF gw #7
fF gaTal HYA [T qALT T 7EA-
qof & IR A1 |7 FAYT FH AZALA
g a & faarga w®g § FAT Fgar
g o gart oWt adET awty AgEqn
AR A OF RV F QL & | AL H
UF # BT 34 § 1 gHT "YU |
ST |

SHRI BHUPESH GUPTA: I suggest,
let him read either the oldest amend-
ment or the youngest amendment.

SHRI M. M. DHARIA: On a point
of order, Mr, Deputy Chairman. If
your ruling is that the amendments
right from the first 10 the last the
amendments should be read in the
House, and we shall sit here. It can-
not be the privilege of one Member—
Mr. Rajnarain—to read his amend-
ments. It cannot be the privilege of
Mr. Rajnarain, If it is your ruling that
they should be read, you can say that
i{ is your ruling. But I would urge
upon you to consider my point. There
is no question of reading the amend-
ments. It ig your choice. If you feel
that a particular amendment is pri-
volous, you need not put it to vote.
If you feel that you want an expla-
nation to be given, you can call upon
ithe honourable Member concerned.
But if it is your ruling in this House
that the amendments should be read,
then, it cannot be the privilege of
Mr. Rajnarain alone. It should be the
privilege of every other Member and
every amendment should be read.

T oA R e @ § 7
gaa FHY 78wt O gwrdr & fafads
&, WAL A1 aeATfAd |3e Bl qFT Y
gadr frfadas + (Interruptions)
qATFRAF TAT famr W E | g @i
Ha HAATF AT R |
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SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Deputy Chairman 1
have a request to make. There has
been a convention in the House, but
technically Mr. Rajnarain ig correct.

SHRIMATI
Yes.

YASHODA REDDY:

SHRI CHANDRA SHEKHAR: If
any honourable Member insists that
before putting to vote his amendment
should be read either by the Chair
or by himself, you cannot object to
his right.

SHRIMATI
Yes.

YASHODA REDDY:

SHRI CHANDRA SHEKHAR: If 1he
honourable Mr. Rajnarain wants to
cooperate with the House, it is well
and good; otherwise, he should be
allowed to read his amendments, or
you should read them if he thinks all
the amendments are very important.
And I do not agree with my friend,
Mr. Dharia, that if Mr. Rajnarain
doeg not agree to the request of the
Chair and the House, al]l other Mem-
bers should not agree. | |

SHRI M. M. DHARIA: No, no. I
did nct mean that.

MR. DEPUTY CHAIRMAN: Al
right we have had enough discussion

NOW. gTqfT FAT FEAT & TIATTAHI ST 7

st TrstArae AT A agy faam
fraza 2 & oy gaR S92 odrA #1-
FIT F HIT gH AT GASHIY F1 &
IR 73y gq 97 T

MR. DEPUTY CHAIRMAN: The
question is:

3. “That at the end of the motion,
the following be added, namely:

'but regret that the Address
mukes no mention of the murder
of civilised democratic valueg by
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the Prime Minister and adoption
by her of totalitarian methods’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

4. “That at the end of the motion,
the following be added, namely:

‘but regret that the Address
makes no mention of the toppling
of the Kerala, Manipur, Bihar
and Uttar Pradesh Governments,
which did not funection at the back
and cal] of the Prime Minister, by
her direct intervention and the
constitution of Governments
devoted to the Prime Minister by

exerting pressure on the Govers
nors’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

5. “That at the end of the motion,
the following be added  namely:

‘but regret that the Address
miakes no mention of the obsiruc-
tion by the Prime Minister to the
maintenance of free and indepen-
dent relationship between the

Union and the State Govern-
ment’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
qugstion is: )
6. “That at the end of the mo.ion,

the following be added, namely:

‘but regret that the Address
makes no mention of the use of
as many as three helicopterg by
the Prime Minister for toppling
State Government’.”

The motion was negatived.



279 Motion of Thaniks

MR. DEPUTY CHAIRMAN: The
question is:

7. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
makes no mention of the issue of

. a new licence to Birlas for setting
up a fertiliser factory in Goa in
contravention of the Constitution

23

and the industrial policy’.

The House divided. . 1.,

MR. DEPUTY CHAIRMAN: Ayes—
25; Noes—91.

.ot S

AYES—25

Anandan, Shri T. V.,

Devi Thimmareddy,

Annapurna
Shrimati.
Basu, Shri Chitta.

Chaudhary, Shri Ganeshi Lal.
Chavda, shri K. S.
Chengalvaroyan, Shri T.
Das, Shri Banka Behary.
Gautam, Shri Mohan Lal,
Gowda, Shri U. K. Lakshmana.
Gupta, Shri Bhupesh,

Kaul, Shri B. K.

Kemparaj, Shri B. T,

Menon, Shri Balachandra.
Mishra, Shri S. N.

Mitra, Shri P, C.

Mohammad, Chaudhary A.
Moklerjee, Shri Pranab Kumar.
Muniswamy, Shri N. R.
Murahari, Shri Godey.
Narayanappa, Shri Sanda,
Parthasarathy, Shrj R. T.
Rajnarain Shri.

Reddy, Shri Nagi.

Roy, shri Kalyan.

Yashoda Reddy, Shrimati.

A
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Ahmad, Shri Syed.

Amla, Shri Tirath Ram.

Ansari, Shri Hayatullah,
Antani, Dr. B. N.

Appan, Shr1 G. A.

Arora, Shri Arjun.

Bachchan, Dr. H. R.

Baharul Islam, Shri.

Bhatt, Shri Nand Kishore.
Chandra Shekhar, Shri.
Chattopadhyaya, Dr, Debiprasad.
Chaudhri, Shri N. P.

Chetia, Shri P.

Dass, Shri Mahabir.

Deshmukh, Shri T. G.

Dharia, Shri M. M.

Dikshit, Shri Jagdish Chandra.
Dikshit, Shri Umashankar.
Goswami, Shri Sriman Prafulla,
Gujral, Shri I, R.

Hasan, Prof. Saiyid Nurul,
Jain, Shri A, P.

Jairamdas Daulatram, Shri.
Khaitan, Shri R. P.

Khan, ghri Akbar Ali. ., .
Kollur, Shri M. L.

Krishan Kant, Shri.

Kulkarni, Shri A, G,

Lalithg (Rajagoplan), Shrimati,
Mani, Shri A. D.

Mehta, Shri Om.

Mishra, Shri L. N.

Mohta, Shri M. K.

Mohideen, Shri S. A. Khaja.
Momin, Shri G, H. Valimohmed.
Naidu, Miss M. L. M.

Neki Ram, Shri.

Panda, Shri Brahmananda.
Panjhazari, Sardar Raghbir Singh.
Patil, Shri G. R.

Patra, Shri N.

Phulrenu Guha, Dr. Shrimati.
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Prithwi Nath, Shri,
Punnaiah, Shri Kota.
Purkayastha, Shri M.
Ramachandran, Shri G.
Ramiah, Dr. K.

Ray, Shri S. P.

Reddy, Shri K. V. Raghunatha,

Reddy, Shri M. Srinivasa.
Reddy, Shri Y. Adinarayana.
Salig Ram, Dr.

Samuel, Shri M. H.

Sangma, Shri D.

Sanjivayya, Shri D.

Babar,

Sarojini  Krishnarao

Kumari.
Satyavati Dang, Shrimati.
Savnekar, Shri B. S,
Schamnad, Shri Hamid Ali
Seeta Yudhvir, Shrimati.
Sen, Dr. Triguna.
Shah, shri K. K.
Shukla, Shri Chakrapani.
Shukla, Shri M. P,
Shyamkumari Devi, Shrimati.
Siddalingaya, Shri T,
Singh, Shri Bhupinder,
Singh, Shri Dalpat.
Singh, Shri Jogendra,
Singh, Shri S. K.

Sing, Raja Shankar.

Sinha, Shri Awadheshwar Prasad.

Sinha, ghri R. B.

Sinha, Shri Rajendra Pratap,
Sisodia, Shri Swaisingh,
Sivaprakasam, Shri S.
Somasundaram, Shri G. P.
Sukhdev Prasad, Shri.
Sundaram, shri K.
Tankha, Pandit S. S. N.
Untoo, Shri Gulam Nabi.
Upadhyaya, Shri S. D.
Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.*
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Varma, Shri C. L.

Vero, Shri M.

Vidyawati Chaturvedi, Shrimati.
Villalan, Shri Thillai,

Vimal Punjab Deshmukh, Shrimati.
Yajee, Shri Sheel Bhadra,

Zaidi, Col. B. H.

The motion pas negatived.

MR. DEPUTY CHAIRMAN: The
question is:

8. “That at the end of the Motion,
the following be added, namely:

‘but regret that the Address
makes no mention of arbitrarily
increasing the prices of steel and

[

vanaspati’.
The motion was negatived.

MR DEPUTY CHAIRMAN: Am-

endment No. 9.

sy TiwAE ¢ A, R oF R
Fwe ¥ 1 HOH TEAT BT AR
g fF masde o 9 & AT A7 TR
FE FT HAF! A 3

F5 AAATT EET : AG ALY

Y Ity . gT FE T @Y

g

S umArEw : § fram & garfa
TE ®E
At ggaaiafa ;. w9 FiE S|

T | WY T THT W ], 7T AR
SHTET G9Y HELETAT T & T AT )

A TACEY - g § foar g
Tafas § w8 @ g

. Iugnafa : myeHT w1 TwEE
T §, AGAT FT &, T8 HaT & &dr
qIE] T ACH & |
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Y qRAraw : 3fEy, w7 afem
F AR F1 e 7y § o Tgt #1 A0
WanT A g @y, 15 gAR HEH
T & 9 & 71 § )

= Ieaamfy : Tad A § g
Aot & H fow foram 1 A By arem
2, HIEA FT AIAA &, 39F AR ﬁﬁa'aﬁa'a
HT FIE T AGT & |

MR. DEPUTY
guestion is:

sy :

CHAIRMAN: The

9. “That at the cnd of the motion,
the followlg be added, namely:

‘but regret that the Address
makes no mendon of the ejection
of farmers from their lands in
Ganganagar (Rajasthan) Dby the
pro-Prime Minister Government
and of the firing and lathi-charge
on democratic-minded and peace-
ful farmerg and the arrest and
imprisonment of fifteen thousand
farmers who rose in protest
against it..”

- v *
The motion was megatived,

MR. DEPUTY CHAIRMAN: The
question is:

10. “That at the end of the
the following be added, namely:

‘but regret that the Address
makes nt mention of the issue of
orders for supply of coal by Gov-
ernment bodies, against the policy
of the Government, to those coal-
mine owners who did not imple-
ment the recommendations of the
coal wage board’.”

The motion was megatived.

MR. DEPUTY CHAIRMAN: The
question is:

' 11. “That at the end of the
motion, the following be added,
namely:
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‘but regret that the Address
makes no motion of the incapa-
city of the government to check
poverty, unemployment and cor-
ruption’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

12. “That at the end of the motion,
the following be added, namely:

‘but regret that the Address
makes no mention 'of the framing
of the lay relating to the acquisi-
tion of banking, companies in
collusion with the big capitalists
in such a form that it was de-
clared invalid.”

The meotion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

13. “That at the end of the
the following be added, namely:

‘but regret that the Address
makes no mention of the need
of removing economic disparity by
limiting individual income and
expenditure to rupees fifteen
hundred per month and by fixing
the ratio of one to ten between
the low and the high incomes’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

14. “That at the end of the

motion, the following be added,
namely:
‘but regret that the Address

makes no mention of the fixing
of the prices of commodities es-
sential to the people at a maxi-
mum of one and a half times the
highest cost of production’.”

The motion was negatived.
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Wt UFAITTO . AT a7 FL T
I9T9 WAl FT )

= geawmfy . 29 FEED T
“gl”’ T AU | WA AT 9%
T

Y TSI A g Fran |

MR. DEPUTY CHAIRMAN: The
question is:

15. “That at the end of the
motion, the following be added,
namely:

‘but regret that there is no
mention in the Address of the
indifference of the Government
towards the implementation of the
scheme of reclamation 'of cultiva-
ble waste land by organising a
land army’.”

The motion was megatived,

MR. DEPUTY CHAIRMAN: The
question is:

16, “That at the end of the
motion, the following be added,
namecly:

‘but regret that there is no re-
ference in the Address to the
failure of the Government to
organise a teachers’ force to era-
dicate illiteracy in the country

L2

without delay’.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

17. “That at the end of the moticn,
the following be added, namely:

‘but regret that the Address
makes no mention of the insult
to the nation by the Government
by not replacing English by the

’ 9y

national languages’.

The motion was negatived.
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st gqgamfa g9 GICH o T8
e &, g o R R § )

St YRATCAW - ANA,F ag W
WrarfaE wqdl 1 9 7q91R § 98 TP
T & 1 § &g 7@r g fF Hash &1 Aqa
T ToT & ) gmu e fF ofeg e g
fo afaswmor & $ast #rgErae. ..
“——gEer TS g2 1 R E-—TE -
gmit A1 IgET wg gfdftsy T FX &
T G ¥Teg HT HOAA FFA1 91T )

st Sggwrafd @ @ AE AT 8§,
gaee € fg qum mmn §, Ae oot
gufer 2, wamre &, gevn g, AF g

S UANTEAT : TZA ITET g |
S WRFTC g@ g9 §@ glafesa
E1 ) FAA 1 F o_E AAQE , HAW
ge aa M Fr qfqesr & |

st ggganfa : 9g &, agf 93 I
1 & a1 o siorsty sy ge T =rfey )

S} TFTITAT . FAST WIAT TEA
ZEEY & | TS ST § 98 a7 Hgeal--
g

oft Fagwrafa | 31F & | J ATTHRT
qrag g |

MR. DEPUTY CHAIRMAN: The
guestion is:

18. “That at the end of the
motion, the following be added,
namely:

‘but regret that the Address
makegs no mention of the need of
introducing at all levels a uniform
and inexpensive education

'y

scheme’,

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
guestion is:

19, “That at the end of the
motion, the following be added,
namely:

‘but regret that the Address

makes no mention of the need to :

provide special opportunities to
the backward classes, Harijans,
Shudras, Adivasis, and poor Mus-
lims and of the need to reserve
at least sixty per cent of the
places for them in every sphere
of life’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

20. “That at the end of the
motion, the following be added,
namely:

‘but regret that there is no men-
tion in the Address of the anti-

national, method of running the
Government at the Centre by
entering into immoral and un-

holy alliances by the minority
Government at the Centre’.”

The motion was negatived. =

MR. DEPUTY CHAIRMAN: The
question is:

21, “That at the end of the
motion, the following be added,

namely:

‘but regret that the Address
does not outline the relationship
between the President and the
Prime Minister’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
guestion is:

22. “That at the end of the
motion, the following be added,
namely:
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‘but regret that there is no
mention in the Address of the

dangers posed by the Chinese and
Pakistani forces on our national

borders and uncalled for arms
aid to Pakistan by foreign
powers’.”

The motion was negalived.

MR, DEFUTY CHAIRMAN: The
question is:

23. “That at the end of the
motion, the following be added,
namely:

‘but regret that there is no

mention of the wrong policy being
followed by Government in  re-
gard to Nepal, Sikkim and Bhu-
tan causing ununeccessary tension

and deterioration in relation’.
The motion was negatiwed.

MR, DEFUTY CHAIRMAN: The
question is:

24, “That at the end of the
motion, the following be added.
namely:

‘but regret that there is no

mention in the Address of entry
into the country of foreign money
on a large scale and corrupting
the members of Parliament and
State Legislatures and inducing
them to defect from their parties
by the ruling party in order to

(1]

increase its domain of influence’.
The motion was negatived,

MR DEFPUTY CHAIRMAN: The
question is:

25. “That at the end of the
motion, 1he following be added,
namely:

‘but regret that the Address

does not denounce the continued
rapid increase in the prices of
commodities, and in the number
of cases of drinking, rowdyism,



289 Motion of Thanks

murders, corruption and  prosti-
tution’.”
The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

26. “That at the end of the

motion, the following be added,
namely:
‘but regret that the Address

makes no mention of the danger
to the country from the flood of
anti-national undemocratic and
totalitarian forces’.”

. . S o ng
The motion was nagatived. - £

Y

MR. DEPUTY CHAIRMAN: There
are other amendments now in the
name of Shri Sundar Singh Bhan-
dari.

SHRI JOACHIM ALVA (Nominat-
ed): I want to submit to you that you
have set up a very dangerous prece-
dent. If on the next occasion he
insists on, say, a thousand amend-
ments, you will have to read them
out.

S qRAANTAN  AFAT A &
wfeos 1 ag oF g7mAT 1 TeuT
ATy BATA T F7 |

MR. DEPUTY CHAIRMAN: Now
come amendments Nos. 27 to 60, They
are in the name of Shri Sundar Singh
Bhandari.

o o
L

o1 g7 Tg qsrdy (779w
ELt I B T 2 I P E C L SR
=Tz g fF ®Y A9 SEE w989
F1 HAVIFAT Tall ATHT 92 39 AT
97 qE7 fF IAF1 HEFA WIT ATAVTFAT
A v w0, avey T TEw wREEed
EXAUFAT 97 21 AF 3, gAAT §F IR
AT 97 9 FT ATAHFAT 927 -
SUNIE i e R R EX
T WG TF qT8% 97 A |
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MR. DEPUTY CHAIRMAN: 1 am

really thankful to the hon, Member

and I hope other hon. Members also

will emulate his example in future.

MR. DEPUTY CHAIRMAN: The
question is:

‘t'he

27. “That at end of the
motion, the following be added,
namely:

‘but regret the failure to find
a suitable solution to the problem
of Chandigarh’.”

The motion was nagatived.

MR. DEPUTY CHAIRMAN: The
question is:

© 28, “That at the end of the motion,
the following be added, namely:

‘but regret the failure to find
a suitable solution to the problem
Telengana problem to the satis-
faction of the people of the
area’.” L

The motion wuas negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

29. “That at the end of the motion,
the following be added, namely:

‘but regret the failure of the
Government to establish a second
oil refinery in Assam’.”

The motion was mnegatwed.

MR. DEPUTY CHAIRMAN: The
question is:

30. “That at the end of the motion,
the following be added, namely:

‘but regret the failure of the
Government to implement the
recommendations of the Gajindra-
gadkar Commission regarding the
removal of disparity and discri-
mimation between the different
regions of the State of Jammu

LT

and Kashmir’.
The motion was megatiwed.
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MR. DEPUTY CHAIRMAN: The i MR. DEPUTY CHAIRMAN: The
quesiion is: question is:

31. “That at the end of the 35. “That at the end of the
motion, the following be added, motion, the following be added,
namely: namely:

‘but regret the failure of the ‘but regret the failure of the
¢ Government to check war-like Government to build houses for
' preparations of Pakistan’.” the Central Government em-—

ployees in Chandigarh’.”
, The motion was negatived,
i The motion was negatived,
MR. DEPUTY CHAIRMAN: The
quesdion is: ! MR. DEPUTY CHAIRMAN: The

32. “That at the end of the | Question is:
motion, the following be added,
namely: 36. “That at the end of the motion

. the following be added, namely:
‘but regret the failure of the
Government to prevent subver-

sive activities in various parts of
- the country’.”

The motion was negatived, -

MR. DEPUTY CHAIRMAN: The

queslion is: o

33. “That at the end of the moticn,
the following be added, namely:

‘but regret the failure of the
Government to set up the Third
Pay Commission and provide in-
terim relief to the Centraj Gov-

ry

ernment employees’.
The motion wag negatived.

MR. DEPUTY CHAIRMAN: The
ques.ion is:

34. “That at
motion, the
namely:

the end of the
following be added,

‘but regret the failure of the
Government to remove ihe dis-
parity in grades and allowances
of the Government employees of
the Union territory of Chandigarh
existing between employees who
have joined before 1st of Nov-
ember, 1966, and after 1st of Nov-
ember, 1966’

The motion wag negatived.

‘but regret the failure of the
Government in its foreign policy,
more especially in  maintaining
good rvelations with Nepa] and

I

other neighbouring countries’.
The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

37. “That at the end of the motion
the following be added, namely:

‘but regret the failure of the
Government ip arresting the rise
in prices of essential commodi-
ties’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

38. “That at the end of the
motion, the {ollowing be added,
namely:

‘but regrey the failure of the
Government to uplift the Sche-
duled Castes and Scheduled
Tribes’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The )
question is:

39. “That at the end of the |
motion, the following be -added,
namely;

‘but regret the failure of the
Government to solve the gigantic
unemployment problem’.”

The motion was megatived,

MR. DEPUTY CHAIRMAN: The
quesiion is:
|
40. “That at the end of the |
motion, the following be added, .
namely:
‘but regret the failure of the
Government to remove the pre- '

sent disparities in incomeg exist-

. . . |
ing between the various sections |
of the society’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

quesiion is: . " % r
41. “That at the end of the
motion, the following be added,
namely:

‘but regret the failure of the
Government to make the Fourth
Five Year Plap completely swa-
deshi depending upon the coun-
try’s own resources’.”

The motion was negatived. i
MR. DEPUTY CHAIRMAN: The l
ques.ion is: .
%

1

42. That at the end ot the :
motion, the following be added, |
namely: i

i

‘but regret that there ig no
mention in the Address of the \

deplorable law and order situa-
tion in West Bengal, where the -
Chief Minister was manhandled in ’

? s

the Vidhan Sabha premises’.

The motion was negatived, l
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MR. DEPUTY CHAIRMAN: The
question is:

43. “That at the end of the
motion, the following be added,
namely:

‘but regret that there is no
mentian in the Address of the
oppression committed on the
people of Haryana by the army

and the police on innocent ciii-
zens who were protesting against
the decision of the Government
denying Chandigarh to them’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

44, “That at the end of the
motion, the following be added,
namely:

‘but regret the failure of the
Government to maintain demo-
cratic and constitutional norms
regarding the  Governors of

Bihar and Uttar Pradesh who
have installed minority Govern-

()

ments’,

The motion was negatived,

MR. DEPUTY CHAIRMAN:
question is:

The

end of the
added,

45. “That at the
motion, the following be
namely:

‘but regret the deintegration of
the Supreme Court by certain
politica] parties and individuals
after their decision invalidating
the Bank Nationalisation law’.”

The motion wag negatived.

MR. DEPUTY CHAIRMAN: The

question is:

46. “That at the end of the motion,
the following be added namely:

“but regrey that the Address
does not spell out the acceptance
of the popular demand for the
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[Mr. Deputy Chairman] ,‘ MR. DEPUTY CHAIRMAN: The
manufacture of nuclear wea- | question is:
pons’.” ‘!

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is: T A

47, “That at the end of the motion,
the following be added, namely:

‘but regret the failure of
Government to nationalise all
foreign banksg and foreign oil, tea
and jute companies’.”

The motion was negatived

MR. DEPUTY CHAIRMAN: The |

guestion is:

48. “That at the end of the motion,
the following be added, namely:

‘but regret the failure of
.. Government to provide

the
even

drinking water in certain areas of .

the country’.”

-1
v ol

The motion was negatived, « -

MR. DEPUTY CHAIRMAN. The
question i3:

49, “That at the end of the motion,
the following be added, namely:

‘but regret ihat there ig no
mention in the Address of the
slow growth of industrialisation

_ in the country owing to the non-
utilisation of installed capacity’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The
50. “That at the end of the motion,
the following e added, namely:

‘but regret that there is no

mention in the Addresg that even |

after 20 years of independence un-
touchability existg in the country
in one form or the other’.”

The motion was negatived.

the ’

s The motion was negatived.
I

51, “That at the end of the motion,
the following be added, namely:

‘but regret the failure of the
Government to implement the
directive principle of the Consti-
tution regarding complete ban ¢n
the slaughter of cows, calves and

L2

other milch cattle’.

MR. DEPUTY CHAIRMAN: The

{ The motion was negatived.
» question is:

1

{

52. “That at the end of the motion,
the following be added, namely:

mention in the Addresg of the
misuse of power and position by
the Prime Minister of undertaking
tourg of Uttar Pradesh and Guja-
and defence

|
) ‘but regret that there is no
|

rat in helicopters

planes in order to topple the
Governments ip those States’.”

| The motion was negatived.

. MR. DEPUTY CHAIRMAN: The

question is:

53, “That at the end of the motion,
the following be added, namely:

| ‘but regret that there is no
mention in the Address of the
non-implementation of the re-

commendationg of the Wage Board
for non-journalists’.”

MR. DEPUTY CHAIRMAN:
question is:

The

i 54. “That at the end of the motion,
’ the following be added, namely:
|

‘but regret the failure of the
[ Government to introduce prohibi-
‘, tion throughout the country ewven
i after 20 years of independence’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN:
question is: PR

The

55. “That at the end of the motion,
the following be added namely:

‘but regret the failure of the
Governmenti to scrap automation
in L.I.C., Railways and other pub-
lic undertakmgs’ ”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

56. “That at the end of the motion,
the following be added, namely:

‘but regret the failure of the
Government to secure the imple-
mentation of land  reforms
throughout the country’.”

The motion was negatived.
MR. DEPUTY CHAIRMAN: The
question is:

57. “That at the end of the motjon,
the following be added, namely:

‘but regret that there is no men.
tion ip the Address of the misuse
of the All India Radio by the
party in power and discriminatory
treatment to the opposition par-
ties’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:
58. “That at the end of the

motion, the following be added,

namely:

‘but regret the failure of the
Government to provide adequate
relief to the drought-affected
areas of Rajasthan and
Gujarat’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is:

59. “That at the end of the
motjon, the following be  added,
namely:

‘but regret the disgrace

brought to our nation by attemp-

ted participation in Raba. Mus-
lim Conference’.”
The motion was negatived.
MR. DEPUTY CHAIRMAN: The
question is:

60. “That at the eng of the
motion, the following be added,
namely:

‘but regret the failure of the

Government te check the increa-
sing corruption in the adminis-
trative machinery’.”

The motion wag negatived.

MR. DEPUTY CHAIRMAN: The
question is:

61. “That at the
motion, the
namely:

end
folowing be

of the
added,

‘but regret that the Address has
not mentioneg any drastic mea-
sures by which untouchability in
the society may be abolished soon,
nor does 1t take up the matter ot
Scheduled Castes and Scheduled
Tribes seriously so that the per-
centage of these down-trodden
people in the services may be ful-
filld and ecchomic disparity in the
society removed’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
fuestion 1is:

62. “That
motion, the
namely:

The

at the end of the
following be added,

‘but regret that the  Address
doeg not mention the firm resolve
to eradicate untouchability in the
country at the earliest and to ob-
viate the necessity of amending
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the Constitution every now and
then’.”

SHRI RAJNARAIN: Division.

SHRI G. A, APPAN: On a point of
order, sir.

MR. DEPUTY CHAIRMAN: When
the amendment is being put to vote,
there can be no point of order.

SHRI G. A, APPAN (Tamil Nadu):
Is it the policy of this Government
not to abolish untouchabili.y?

Y TR waw A, #§ e
F7 % & 37 97 fediaq @A g | W
HorraT grar avar Ay vy & fF g A
g7 WS GATHT FT IAT & AMNE
wfqera @ AT7 @17 AATGA FIT FOHA-
IFAT A TE | 23 A ET T4 F 418 A
THTGA 27 30 § 77 AT Ul g7
9T UF T T 0 FF G FT THEHIT
158 Aw T TN g ATeR RAE e
SFTT FAT 785 3, IAA FYVIAT {1
TAIEAT 2 ) B

MR. DEPUTY CHAIRMAN: The

hon. mover is not pressing for a Divi-
sion.

ot TS eaw ;& oz a7 el
AEM, AT AT ZHA( SFFwAT wF
TEE T § |

SHRI B. T. KEMPARAJ (Myscre):
Let there be Division on thig issue.

MR. DEPUTY CHAIRMAN: Al
right. The question is:

62. “That at the
motion, the
namely:

of the
added,

end
following be

‘but regret that the Address
does not mention the firm resclve
to eradicate untouchability in the
country at the earliest and to ob-
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viate the necessity of amending

the Constitution every now and
then'.”

The House divided

MR. DEPUTY CHAIRMAN: Ayes--
21; Noes—=83.

AYES—21

Anandan Shri T. V,

Annapurna
Shrimati.

Antani, Dr, B, N.

Chaudhary, Shri Ganeshi Lal

Chavda, Shri K. S,

Gautam, Shri Mohan Lal

Kaul, Shri B, K.

Kemparaj, Shri B. T.

Mishra, Shri S. N.

Mitra, Shri P, C.

Mohammad, Chaudhary A.

Mohta, Shri M. K.

Muniswamy, Shri N. R.

Murahari, Shri Godey,

Narayanappa, Shri Sanda

Panda, Shri K, C.

Rajnarain, Shri

Reddy, Shri Nagi.

Somasundaram, Shri G. P.

Villalan, Shri Thillai.

Yashoda Reddy, Shrimati.

Devi Thimmareddy,

NOES—83

Alva, Shri Joachim.

Amal, Shri Tirath Ram,

Ansari, Shri Hayaiwullah,

Arora, Shri Arjun. - )
Bachchan, Dr. H, R,

Baharul Islam, Shr;

Bhatt, Shri Nang Kishore,
Chandra Shekhar, Shri.
Chattopadhyaya, Dr, Debiprasad.
Chaudhri, Shri N. P.

Chetia, Shri P.

Dass, Shri Mahabir,
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Deshmukh Shri T. G.

Dharia, Shri M. M.

Dikshit, Shri Jagdish Chandra,
Dikshit, Shri Umashankar.
Goswami, Shri Sriman Prafulla,
Gujaral, Shri I. K.

‘Hasan, Prof. Saiyid Nurul,
Hussain, Shri Syed.

Jonta'mdas Daulatram, Shri,
Khaitan, Shri R, P.
Khan, Shri Akbar Ali.
Kollur, Shri M. L.
Kothari, Prof, Shanti.
Krishan Kant, Shri.
Kulkarni, Shri A. G.
Lalitha (Rajagopal),
Mani, Shri A. D.
Mehta, Shri Om.
Mishra, Shri L. N,
Mohideen, Shri S. A. Khaja.
Momin, Shri G. H. Valimohmed
Naidu, Miss M, L. M.

Neki Ram, Shri.

Panda, Shri Brahmananda.

Shrimati.

Panjhazari, Sardar Raghbir Singh.

Patil, Shri G. R.

Fatra, Shri N.

Phulrenu Guha, Dr. Shrimati,

Punnaiah, Shri Kota.

Purkayastha, Shri M,

Ramachandran, Shri G.

Ramiah, Dr, K.

Ray, shri S. P.

Reddy, Shri K, V. Raghunatha.

Reddy, Shri M. Srinivasa.

Reddy, Shri Y. Adinarayana.

Salig Ram, Dr.

Samuel, Shri M. H.

‘Bangma, Shri E, M.

Sanjivayya, Shri D.

Sarejini Krishnarao
Kumari.

‘Schamnad, Shri Hamid Al

Seeta Yudhvir, Shrimati.

Babar, Dr.
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Sen, Dr, Triguna.

Shah, Shri K. K.

Shukla, Shrj Chakrapani.
Shukla, Shri M, P.
Shyamkumari Devi, Shrimati.
Siddclingaya, Shri T.

Singh, Shri Dalpat.

Sirgh, Shri Jogendra.

Singh, Shri S. K.

Sing, Raja Shankar Pratap,
Sinha, Shr1 Awadheshwar Prasad.
Sirha, Shri R. B.

Sinha, Shri Rajendra Pratap.
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Sisodia, Shri Swaizingh.
Sivaprakasam, Shri S.

Suklidev Prasad, Shri.
Singaram, Shri K.

Tankha, Pandit S. S. N.

Untoo, Shri Gulam Nabi.
Upadhyaya, Shri S D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.
Varma, Shri C, L.

Vero Shri M.

Vidyawati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Vajee, Shrij Sheel Bhadra.
Zaidi, Col. B, H.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

63. “That at the end ¢f the
wotion, the following be added,

namely:

‘but regret that the Address
does not mention any constrie-
tive suggestions for curbing inc-
reasing goondaism, Naxalita aclti-
«ities and fissiparous tendencies

y

in the country’.

i The motion wgs negatived.
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MR. DEPUTY CHAIRMAN: The 78. “That at the enq of the
question is: “i e e ‘motion, the following be added,
nariely:
64. “That at the end of the

motion, the following be added, ‘but regret that the Address
nanely: has failed to mention the
nationalisation of general insu-
‘but regret that the Address rance, of import and  export

does not suggest ra.fication of the trade, et

1.L.O, conventions No. 87 (Free-
dum of association and prote:liun
of the right to organise conven-
tion, 1948) and No. 98 (Right to
organize and collective bargain-
ing convention 1949)°.”

The motion was negatived.

*Aniendment Nos, 65 to 75 ware, by
leave, withdrawn.

MR. DEPUTY CHAIRMAN:
question is:

76. “That at the enqg ~f the
motion, the following be added,
namely:

‘but regret that the  Address
has faileq to mention the

nationalisation of all banks, foreign
and Indian'.”

The motion was mnegatived

MR. DEPUTY CHAIRMAN:
question is:

The

77. “That at
niovion, the
namely:

the end
following be

of the
added,

‘but regret that the Address
bag faileg to mention the legal
and other steps for abolition of
privy purses and privileges of
ex-rulers before the preseniation
of budget on February 28, 1970.”

The motion was negatived

MR, DEPUTY CHAIRMAN:
question is:

The

*For text of amendments mde cols.
stpra, in the Debate dated the 23rd
February, 1970.

The

|
}
|
|
|
|
i
|
|

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

74. “That at the end of tihe
moeiton, the following be added,
naniely:

‘but regret that the Adal.ess

bas failed to mention the steps to
restore the right of the Parlia-
ment to gmend the Fundamental
Rights and removal of property

right from the Chapter on
Fundamental Righis in the
Constitution’.”.

The motion was negatwed.

MR. DEPUTY CHAIRMAN: The

question is:

89. “That
wmoton, the
namely:

at the end of the
following be added,

‘but regret that the Address
lias failed to mention concrete
measures to remove disparity mn

income pertaining to the rural
and urban sectors and adminis-
tration’.”

The motion was nagatived.

MR. DEPUTY CHAIRMAN: The
question is:
81, “That at the end cf the

moticn, the following be added,
narely:

‘but regret that the A {dress
has failed to mention  positive
steps for fixing of ceiling on urban
property’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN:
question is:

The

82. "That at
- motion, the
¢ namely:

the end
following be

of the
added,

‘but regret that the  Address

has failed to enunciate the steps

.. to resolve disputes between the

Centre and the States on different
matters’.” &L

The motion was negatiwved.

MR. DEPUTY CHAIRMAN: Tha

‘question is: e T

83. “That at the end of the

motion, the following be ad”ed,
namely:

‘but regret that the Address

Lag failed to mention the accep-

tance of the recommendations of
the Committee on Defection’”

The motion was negatived,

MR, DEPUTY CHAIRMAN: The
question is: Lo .

PRV Pa—

84, “That at the end of the
snotion, the following be added,
namely:

‘but regret that the Address

has failed to mention the enun-
ciation of concrete steps to eradi-
cate corruption from the public
and administrative life and to
curb ostentatious expenditure’.”

The motion wag negatived.

MR. DEPUTY CHAIRMAN: The
question is:

85. “That at the end of the
motion, the following be  added,
namely:

‘hut regret that the Addeess

has failed to mention the steps
40 nationalise in a positive manner
the commanding heights of ihe
economy and to streamline the

[ 2 MARCH 1970 ]
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administration in the public sec-
{cc industries to make 1t moere-
efficient and remunerative'.”

306.

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:
86, “That at the end of the

motion, the following be added,
Samicly:

‘rut regret that the Address
has failed to 'mention the imme-
diate setting up of the Third Pay

- -~ Commission’.”

The motion was negatived,

MB, DEPUTY CHAIRMAN:

The
question is:

87 “That at the end of the
'moticn, the following be added,.
namely:

‘but regret that the Address

has failed to mention the steps.
to constitute a development.

authority for the famine stric-
ken areas’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The-

88. “That at the end of the
muiion, the following be aldded,
neraely:

‘but regret that the Address.

tLas failed to mention the steps tc
institute federa] metropolitan au-
thority for development of metrc-
politan cities and rehabilitation of
people living in slum areas’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The-
question is:
89. “That at the end of the

motion, the

namely:

following be added,

‘but~regret that the Address
has failed to mention the steps:
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[Mr. Deputy Chairman] of some of the parties in power,
regarding the political develop- both in the past and at presert:

ment of an anti-national, anti-
clemocratic and communal naturs

»»

in certain States of India’.

and

l

|

|

| (¢) iznores a factor which ag-

: gravates the violence in the
The motion was negatived. = ' country, namely the inciternent
r frcm the highest quarters to-
] wards a disregard for the rule
! fundamentasl

and for

MK, DEPUTY CHAIRMAN: The

guestion is:

of law, for the
1 rights of the citizen
sl

- the Judiciary’.
the end of the !

90. “That at
motion, the following be  added, The motion was negatiwed.
namely: .
’ MR, DEPUTY CHAIRMAN: Thsa
.‘but regret _that the  Address question is: i
displays a spirit of smug compla- ’
cency and claims illusory achieve- 92. “That at the end of the
ments in the flelds of agricullure, motion, the following be alded,
. industry and employment which namely:
zre entirely unrelated ¢o the grim
1ealities of the common people’s ‘but regret that whiyle dealing

plight'.” S with a regional arrangement {5t
) ‘ cconomic co-operaticn in South,
The motion was negatived. South-East and East Asia, the

Address indicates no readiness or
MR. DEPUTY CHAIRMAN: The ! intention to take steps to develop
-question is: . - ccrresponding measures of politi-
i ! ca] co-operation and for ihe de-

9! “That at the end of the “ fence of the region’”

motion, the following be added,
“ariely:
The motion was negatived.
‘but regret that while taking

note of the manifestations of vio-

lised and Dbarbaroys Govern- expression to an unrealistic ex-

lence mn the country, the Add- MR. DEPUTY CHAIRMAN: The
Tess— , question is:

(a) does not refer to the 83. “That at the eng i the
situation in West Bengal ! motion, the following be added,
where, according to the Chief ; namely:

Mjinister of ‘that unfortunate ,

State, there exists an ‘uncivi- ), ‘but regret that while giving
ment’, nor contains any state- j pectation that the Chinese Com-
ment of intentions as to how munist regime would respect our
the Union Government pro- rovereignty and territorial integ.

pose to deal with the situation

|
[ rity, the Address fails *o maka
which  involves a  complete |

any mention about steps to redeem

breakdown of the constitutional
machinery and of law and
order;

(b) failg to take note of the
widespread seizure of crops ir
the State of Kerala with the
connivance and encouragement

the pledge given in Parliament on
22nq November, 1962, fcr the re-
covery of the territory which cen-
tinues to be wrongfully cccupied
by Communist China’.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN:
guestion is:

The

94 “That at the end of the
mot;on, the following be added,
namely:

‘but regret that in regard to
the continued hostilities in Viet-
nam, the Address, while advocra-
ting a facile and one-sided with-
drawal of foreign trcops, makes
no corresponding demand for the
withdrawal c¢f the North Vietna-
mese aggressors from South Viet-
nem or Laos’.”

The motion was negatived.

*Amendment Nos. 96 to 101 were,
by leave, withdrawn.

MK DEPUTY CHAIRMAN:
question is:

The

102. “That at the end of the
mction, the following be added,
nemely:

‘but regret that while referring
to the perverse concept of urn-
toluchability the Address hag fail-
ed to propose concrete steps to
remove it lock, stock, and barrel
from the country.

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

;{8 “That at the end c¢f the
motion, the following be added,

namely:

‘but regret that while referr:ng
1o the deficiency of the monsoon
in some parts of the country such
¢s Western Rajasthan, Saurashira
and Kutch there is no menion in
ine Address of the failure o the
Gevernment to provide adequate
Central assistance in respect of
the relief expendifure in the scar-
city affected areas of Gujarat’.”

The motion was negatived.

*Tur text of amendments, vide cols.
Debate dated the 23rd February, 1970.
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MR. DEPUTY CHAIRMAN. The

guestion is:

164. “That at the end of the
_ mot.on, the following be addzd,
narnely:

‘but regret that the
failed to announce the

Address
removal

of Zonal and other barriers to
free movement of foodgrains
throughout the country’.”
The motion was negatived.
ME. DEPUTY CHAIRMAN. The
questlion is:
105. “That at the end cf the
motion, the following be added,
ramely:

‘but regret that no mention is
made in the Address for the re-
n.nval of the poverty of agrizul-

3 93

turel labour'.

The motion was megatived.

MI. DEPUTY CHAIRMAN: The
question is:

196 “That at the eng of the
motion, the following be added,
namely:

‘but regret that there is no
aention in the Address of the

falure of the Government :n the
execution of the Railway works
in the scarcity affected areas nf
Gujarat’”

The motion was negatived.

MR, DEPUTY CHAIRMAN: The
question is:

107, “That at the end of the
reton, the following  be added,
namely:

‘but y:gret that while referring
to the food position being satistic-
tory the Address does not ccriain
ony anncuncement of the ade-
quate supply of foodgrains {5 the
famine affected areas of Guja-ey.”’

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The

question is:

10¢, “That at the end
motion, the following be
namely:

of ke
added,

‘but regret that there is no men-
tion in the Address of the failure
cf the Government to give errti-
lcyment to the Scheduled Casces
educated persons though there is

1reservation in services of  ihe
Gevernment’.”

The motion was negatwed.

MR. DEPUTY CHAIRMAN:

The
guestion is: Do

109. “That at the end of the mo-
tion, the following be added, name-
ly:

‘but regret that there is no
mention in the Address of steps
to arrest the rise in prices of the
essential commodities of food'.”

The motion was negatived.

MR. DEPUTY CHAIERMAN:
question is:

The

122. “That at the end of the mo-
tion, the following be added, name-
ly:

“but regret that the Address
was delivered in English and not
in any Indian language’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

123, “That at the end of the mo-
tion, the following bhe added, name-
ly:

‘but regret that there i3 no
mention in the Address of the
constitution of Governments in

Uttar Pradesh and Bihar in an
unconstitutional manner’.”

The motion was negatived.
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question is:

124, *'That at the end of the mo-
tion, the following be added, name-

ly:

‘hut regret that there 1s nc
mention in the Address of pro-
viding employment or unemploy-
ment allowance to the unemploy-
ed youth’.”

The motion was negatived.
MR. DEPUTY CHAIRMAN: The
question is:

125. “That at the end of the mo-
tion, the following be added, name-

ly:

‘but regret that the  Address
does not contain any directives to
State Governments for the aboli-
tion of land revenue on unprofit-
able holdings and for the demar-
cation of holdings and their re-

LT

distribution’.
The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

126. “That at the end of the mo-
tion, the following be gdded, name-
ly: T,

‘but regret that the Address
makes no mention of the provi-
sion of the same type of schools
up to the primary stage and of

s 92

of compulsory free education’.
The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

127. “That at the end of the mo-
tion, the following be added, name-
ly:

‘but regret that the Address
makes no mention of the nation-
lisation of 0il companies and
plantationg’.”

The

The motion was negatived,



313 Motion of Thanks
MR. DEPUTY CHAIRMAN:
question is:

S e ad
I3

128. “That at the end of the mo-
tion, the following be added, name-
iy:

‘but regret that there is no
mention in the Address of ending
the imbalance prevalent in admi-
nistration by abolishing the domi-
nation of high caste and rich peo-
~ ple in it and by providing spe-
' cial opportunities to the people of

economically and socially back-
© ward classes’.”

The motion was negatived. .. |
MR. DEPUTY CHAIRMAN: We
w:ll now take up Amendment No. 129.

SHRI S. N. MISHRA: Sir, I want
to say that this is a good practice in
a sense that the amendments are
being read out but I would only sub-
mit fhat hon. Members who have
given notice of 3 number of amend-
ments should select out of them one
or two. That is the practice which
prevails in other countries and our
Rules of procedure alzo lay down the
very healthy principle that one should
try to explain the bare objectives of
the amendment. Now this amendment,
which I have sought to move-—-I
would like 1t to be read out by 'you—I
would like to explain it in just one
sentence, (Interruptions). This is my
right. I would crave the indulgence
of the House; I would say only one
word, T have moved only this amend-
ment: there i~ no other amendment
standing in my name. I have by your
kindness a certain status and I would
like that the amendment of the lea-
der of the Opposition. whosoever he
might be, must receive the attention
of the House. Now I will read out
my amendment and I will explain
why 1 am pressing it.

SOME HON. MEMBERS: No; no
morea rpeeches now,

SHRI S. N. MISHRA: If you say
that, I will go by the Rules of pro-
cedure, which says that the objectives

The
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“but regret that the Address con-
tains no positive proposals to en-
sure fulfilment of the basic mini-
mum needs of every individual in
respect of food, clothing, housing,
education and health by a definite
target date.”

I have moved this amendment to
remind the other side of the House
that this was a commitment given by
us to the people of India in the Bhu-
baneshwar Resolution, in the election
manifesto, 1967, and also repeated,
in the celebrated 10-point program-
me. I have moveq this only to re-
mind the o ther side of the House
that was sland commiited even as a
joint party, to the fulfilment of this
target by 1975-76. But unfortunately
this target has been shelved by the
Fourth Plan draft which has been
approved by the Cabinet under the
present leadership.

SOME HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: I would
as one question only. Is he prepared
to accept a slight modification to add
the words even after the departurve
of the syndicate Congressmen” T °1
I will vote for it.

(Interruptions)

SHRI S. N. MISHRA: I would say
even with the addition of Mr. Bhu-
pesh Gupta to the ruling party we
are finding ourselves in this position.

(Interruptions)

MR, DEPUTY CHAIRMAN: Usually
when any motion is discussed, amend-
ments are moved along with the mo-
tion and the motion and the amend-
ments are together taken up for con-
sideration by the House and when
Members are speaking in the House
they express their viewg on the mo-
tion as well as on the amendments
and therefore when the amendments
are put to vote it is not necessary to
express viewg on the amendments.
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SHRI S. N. MISHRA: But the Rules
of Procedure provide for that and I
should say that this ig the first time
that we are taking up the amendments
serioucly, Otherwise the amendments
were being moved in a non-serious
manner.

MR. DEPUTY CHAIRMAN: Order
please. When the Members get a
chance to express their views on their
amendments during the course of the
discussion, it is not necessary to ex-
press their views on the amendments
at this stage also.

SHRI PITAMBER DAS: Whatever
Mr. Mishra has said may be taken to
be his final appeal to the Members.

SHRI AWADHESHWAR PRASAD

SINHA: In your amendment you

have said ‘regret’, but we have no
. regret.

MR. DEPUTY CHAIRMAN: The

question is:

129. “That at the end of the mo-
tion, the following be added, name-
ly:

‘but regret that the  Address
contains no positive proposals to
ensure fulfilment of the minimum
basic needg of every individual in
respect of food, clothing housing,
education and health by a definite
target date’.”

The motion wag megatived,

MR. DEPUTY CHAIRMAN: Amend-
ment No. 130.

SHRI BHUPESH GUPTA: 1
low him

fol-

MR. DEPUTY
please,

CHAIRMAN: No

SHRI BHUPESH GUPTA: 1 follow
the Leader of the Opposition.

SABHA ]

MR. DEPUTY CHAIRMAN: It is
only an exception.
SHRI BHUPESH GUPTA: My .

amendment I will read out:

on President's
Address
130. “That at the end of the mo-
tion, the following be added, name-
ly:
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‘having considered the same,
the House notes that the Address
does not show due awareness of
the serious threat posed to the
nation’s future by the newly-
mounted counter-offensive of the
combind forces of Right reaction
including communalism_ nor does
it spell out a fighting line against
these dark forces in ferms of eco-
nomic, politica] and administra-
tive measures'.”

I am an old Member of the Oppo-
sition, not the Leader of the Opposi-
tion, Therefore, my amendment
should also receive attention,

SHRI RAJNARAIN: What is meant
by ‘right reaction’?

MR. DEPUTY CHAIRMAN:
question is:

The

130. “That at the end of the mo-
tion, the following be added, name-~
ly:

‘having considered the pame, ‘he
House notes that the Address
does not show due gwareness of
the serious threat posed to the
nation’s  future by the newly-
mounted counier-offensive of the
combined forces of Right reaction
including communalism, nor does
it spell out a fighting line against
these dark forces in terms of eco-

nomijc, political and administra-
tive measures’,”

The House divided,

MR. DEPUTY CHAIRMAN: AYES—
6. NOES—75.

AYES—6

Basu, Shri Chitta

Das, Shri Banka Behary
Gupta, $Shri Bhupesh

Shri Balachandra
Mokherjee, Shri Pranab Kumar
Purkayastha, Shri M,

Menon,
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NOES—T75.

Amla, Shri Tirath Ram

Ansari, Shri Hayatullah

Arora, Shri Arjun

Bachchan, Dr. H. R.

Baharul Islam, Shri

Bhatt Shri Nand Kishore,
Chandra Shekhar Shri
Chattopadhyaya, Dr, Debiprasad
Chaudhri, Shri N. P.

Chetia Shri P,

Dass, Shri Mahabir

Deshmukh, Shri T. G.

Dharia, Shri M. M.

Dikshit, Shri Jagdish Chandra
Dikshit, Shri Umashankar
Goswami, Shri Sriman Prafulla
Gujral, Shri I. K.

Hasan, Prof. Saiyid Nurul
Hussain, Shri Syed

Jairamdas Daulatram Shri
Khaitan, Shri R, P.

Khan, Shri Akbar Ali

Kollur, Shri M, L.

Kothari, Prof. Shanti

Krishan Kant, Shri

Lalitha (Rajagopalan), Shrimati
Mehta, Shri Om

Mishra Shri L. N,

Momin, Shri G. H. Valimohmed
Naidu, Miss M. L. M.

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhajari Sardar Raghubir Singh
Patil, Shri G. R.

Patra, Shri N.

Phulrenu Guha, Dr. Shrimati
Punnaiah, Shri Kota
Ramachandran, Shri G.
Ramiah, Dr. K.

Ray, Shri S. P.

Reddy, Shri K.V. Reghunatha
Reddy, Shri M, Srinivasa
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Reddy, Shri Y. Adinarayana
Salig Ram, Dr,

Samuel, Shr1 M. H.

Sangma, Shri E. M.

Shri D.

Krishnarao Babar, Dr
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Sanjivayya,

Sarojinj
Kumari

Satyavati Dang, Shrimati

Seeta Yudhvir, Shrimati

Sen, Dr. Triguna

Shah, Shri XK. K..

Shukla, Shri Chakrapani

Shukla, Shri M. P,

Shyamkumari Devi, Shrimati

Siddalingaya, Shri T.

Singh, Shri Dalpat

Singh, Shri Jogendra

Singh, Shri S. K.

Singh, Raja Shankar Pratap

Sinha, Shri Awadheshwar Prasad

Sinha, Shri R. B.

Sinha, Shri Rajendra Pratap

Sisodia, Shri Swaisingh

Sukhdev Prasad, Shri

Tankha, Pandit S. S. N.

Untoo, Shri Gulam Nabi.

Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati

Vaishampayen, Shri S. K.

Varma, Shri C. L.

Vero, Shri M.

Vidyawati Chaturvedi Shrimati

Yajee, Shri Sheel Bhadra

Zaidi1 Col, B. H.

The motion wag megatived,

MR, DEPUTY CHAIRMAN-
Amendment Nos. 131—145.
The question is:

131. “That at the end of the
motion, the following be added,
namely:

‘but regret that while the

Address claims to take steps to
curb the growth of monopolies,
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the Government has sanctioned
‘big increases in steel prices which
will help the flow of further huge

resources into the hands of the
monopolies’.”
The motion was negatived.
MR. DEPUTY CHAIRMAN: The
«question is:

132, “That at the end cf the
motion, ihe following be added,
namely:

‘but regret to note that the

Government in violation of its
-declared policies have granted a
new licence to the Birlag to set
up a huge fertilizer factcry ip
Goa with foreign collaboration’.”

The motion was negatived,
MR. DEPUTY CHAIRMAN: The
«question is:

133. “That at the end of the

motion, the following be added,
namely:
‘but regret to note that the

Cenral Reserve Police are being
used indiscriminately in Kerala to
suppress mass movements and
oppress the people’.”

The motion was negatiwed.

MR. DEPUTY CHAIRMAN: The
question is: n

134, “That
motion,
namely:

at the end of the
1the following be added,

‘but regret that in order to put
down the just struggle of pea-
sants in Rajasthan for the distri-

bution c¢f irrigated land 1o the
Cultivators in the Ganganagar
District, the State Government

have used the army and other op-
pressive forces made available by
the Central Government.”

The motion was mnegatived,
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135. “That
motion,
namely:

at the end of the
vhe following be added,

‘but regret that the Address
does not mention anything about
the delelerious effect of the con-

tinued inflow of large-scale
foreign capital into Indian eco-
nomy and the serious conse-
quences in the drain of our re-
sources resulting from it".”

The motion was negatwed,

MR. DEPUTY CHAIRMAN: The

gquestion is:

136, “That
motion,
namely:

at the end of the
the following be added,

‘but regret that despite the ex-
perience of the last hundred and
fifty years of the domination of
foreign monopoly capital over our
economy the Government conti-
nues to enccurage and woo fresh
foreign imperialist capital into the
country with fresh concessions’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is: . ’

137, “That at the end of the
motion, 1ihe following be added,
namely:

‘but regret that the Government
in violation of the industrial
policy resolution is continuing to
grant 'majority participation to
foreigp capital in industries being
set up in the name of expert-

1

oriented industries, etc’.
The motion was negatived.

MR. DEPUTY
question is:

CHAIRMAN: The
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138, “That at the end of the
molion, ihe following be added,
namely:

‘but regret to note that the
Government is utterly indifferent
to the serious consequenceg cf its
new policy of allowing foreign
monopoly capital tc set up private
companies for research and deve-
lopment which will have a very
damaging effect on the develop-
ment of our national science and
technology ang will render super-
fluous the large number of
national laboratories and re-
search 1nstilutes already set up
in the country and in which our
Indian scientists and research
workers have achiecved commen-
dable results’.”

The motion wag negatived,

MR. DEPUTY CHAIRMAN:
question is:

The

139. “That at the end of the
motion, the following be added,
namely:

‘but regret that the Address
has not given any attention to the
serious problem of Centre-State
relations especially in regard to
the problem of the financial auto-
nomy and self-sufficiency of the
State in view of the unanimous
and persistent demand of the State
Governments for transfer of grea-
ter resources from the Centre to
the State’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The

ryuestion is:

140. “That at the end of the
motion, the following be added,
namely:

‘but regret that the  Address
has not elaborated a consistent
and effective
policy towards the solving cf the
problem of mounting unemploy-
ment’.”

The motion was negatived, B

socio-economic
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MR. DEPUTY CHAIRMAN: The

guestion is:

141, “That at the end of the
motion, the following be added
namely:—

‘but regret that despite serious
situation of unemployment the
Government is going ahead with
and encouraging the mechanisa-
tion of agriculture which  will
throw out millions of agriculturai
labour from their traditional oc-
cupation and render them desti-

y 9y

tutes’.

The motion was negatived.

MR, DEPUTY CHAIRMAN: The

question is:

142. “That at the end of the
motion, the following be added,
namely:

‘but regret that in utter disre-
gard. of the necessity of increas-
ing the employment avenues the
Government is going ahead with
and helping the private capitalists
to enforce automation, rationali-
sation and such other devices
which will reduce both the pre-

sent labour strength and the

potential employment in the

affecteq industries’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

143. “That at the end of the
motion, the following be added,

namely:

‘but regret that while the Add-
ress talks of the necessity of car-
rying out lang reforms has failed
to analyse and locate the basic
causes which led to the non-im-
plementation of even the mld
measures of land reform already
on the statutes of most States and
ignores the iron grin of the land-
lords ang rich peasants on the
Govrenment’'s bureaucracy, police
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an other apparatus
machinery’.”

of State

The motion was negatived.,

MR. DEPUTY CHAIRMAN: The
question is:

144, “That at the end of the
motion, the following be added,
namely: '

‘but regret that the Govern-
ment have not still resiled com-
pletely from its policy of victimi-
sation of the Central Govern-
ment employees who took part
in the 19th September, 1968 strike
and regret to note that still a
large number of employees are
out of job or facing various
other disciplinary proceedings in
the different departments of the
Government of India’.”

The motion was regatived.

MR. DEPUTY CHAIRMAN: The
question is:

145. “That at the end of the
motion, the following be added,
namely:

‘but regret the failure of the
Government to recognise Demo-
cratic Republic of Germany and
the Provisional Revolutionary
Government of South Vietnam
and thus support peace and op-

pose aggression’.
The motion was mnegatived.

MR. DEPUTyY CHAIRMAN: Amend-
ments No. 146 to. 155. Mr. Appan.

"SHRI G. A. APPAN: I am not going
to press my amendments, but I have
certain observations. I do not like
tc trouble the House

MR. DEPUTY CHAIRMAN: No
observations. ’

SHRI G. A. APPAN: The Govern-
ment should help the Harijans. Simp-
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ly because this House votes it, it will
be a mockery of democracy. I want
these people to be honestly helved
and not by lip service alone.

MR. DEPUTY CHAIRMAN:
may withdraw  your amendments
then, ie., 146 to 155. You need not
make any observations.

You

SHRI G. A. APPAN: I think the
Leader of the House and the Dzputy
Chiet Whip have not put my points 1o
the Prime Minister. I want to explain
it. (Interruptions). I have mention-
ed there or four pointsregarding com-
pensation . . . ' :

MR DEPUTY CHAIRMAN: No
speeches,

SHRI G. A. APPAN: T beg leave to
withdraw my amendments,

*s endment Nos. 146 to 155 were,
by leave, withdrawn.

MR. DEPUTY CHAIRMAN:
Amendments Nos, 156 to 166.

The question is:

156, “That at
motion,
namely:

|

‘but regret that the Address
has 1atied to declare that foraiga
banks in India will be nationalis-
ed forthwith’.”

the end of the
the following be added,

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

157. “That at the end of the
motion, the following be added,
namely:

‘but regret that the Address

has not mentioned the Govern-

ment’s failure to declare its inten-

*For text of amendments, vide

cols. supra in the Debate dated the
23rd February, 1970.
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tion to nationalise General Insu-
rance’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

158. “That
modtion,
namely:

at the end of the
the following be added,

‘but regret that the Address
does not mention Government's
frilure to declare its intention u!
nationalsing the whole of export
and import trade of the country’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN:
question is:

The

159. “That at the end of the

motion, the following be added,
namely:
‘but regret that the Address

Government’s
intention of
foreign oil mono-

does not mention
failure to declare
nationalising

15?

poties’.
The motion wag negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

160. “that at the
motion, the
namely:

end of the
following be added,

‘but regret that the  Address
has failed to mention that any
unemployment allowance Bill will
be brought forward’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN:
question is:

The

161, “That at the end of the

motion, the following be added,
namely:
‘but  regret the  Address

does not emphasise the necessity
of guitable constituitonal amend-
ments in order to push through
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urgently
forms’.”

The motion was megatived,

MR. DEPUTY CHAIRMAN: The
question is:

162, “That at the end cof the
motion, the following be added
namely:

‘but 1egret that the Addross
has failed to declare moratorium
on peasant indebtedness and divi-
sion of credits for the labouring
peasantry in order to free them
from tye clutches of usurious
money-lenders’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN:
question is:

The

163. “That at the end of the
motion, the following be added,
namely:

‘but regret that the Address
has failed to pinpoint the necessity
of takirng over some of viable big
concerns of the big capitalists’.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:
164. “That at the end of the

motion,
namely:

the following be added,

‘but regret that the Address
dves not declare that a thorough
probe he undertaken in order to
locate and weed out bureaucratic
elemenis who sabotage progres-
sive reforms'.”

The motion wds mnegatived.

MR. DEPUTY CHAIRMAN: The
question is:
165, “That at the eng of the

motion, the following be added,

namely:

‘but regret that the Address
does not promise full autonomy to
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1the States pending immediate
grant of legislative, executive and
inancial powerg to implement a
radical democratic programine and
plan for the rapid industralisation
of the Stales and execute pro-

tdl

gressive agrarian reforms’.
The motion was megatived,

MR. DEPUTY CHAIRMAN: The
question is:

166, “That at the
motion, the following
namely:

end of tae
be added,

‘but regret that the Address
dees not mention Government's
fajlure to declare any intention
of withdrawing annually repres-
sive measures and actslike CR.P.
and Industrial Security  Force

 p

ete’.

The motion was negatived,
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MR. DEPUTY CHAIRMAN: Now,
I shall put the motion to vote:

The question is:

“That an Address be presented

to the President in the following
terms:
“That the Members of the

Rajya Sabha assembled in  the
Session are deeply grateful to
the President for the Address
which he hag been pleased to
deliver to both Houses of Parlia-
ment assembled together on the
20th February, 1970.”

The motion was adopted.

MR DEPUTY CHAIRMAN: The
House s.ands adjourned till 11 a.mM.
tomorrow.

The House then adjourned
at forty minutes past six of
the clock till eleven of the
clock on Tuseday, the Srd
Mareh, 1970.
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